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" LEGISLATIVE ASSEMBLY.

Monday, 26th January, 1946.
et

The Aﬁsembly met in the Assembly Chamber at Eleven of the Clock,.
Mr. President in the Chair.

——

QUESTIONS AND ANSWERS.

Mr. President: We omitted Mr. Bray’s questions the other day which we:
will take up now. Question No. 126. '

QUESTIONS RELATING TO THE NORTH-WEST FroNTIER PROVINCE.

126. *Khan Bahadur Sarfaraz Hussain Khan: With reference to Gov-
ernment reply to starred questions from 1918 to 1925, asked in the last.
Septomber session of the Assembly, will the Government be pleased to
state whether the inquiry from the Local Administrations has been com-
pleted and if completed to lay the information on the table for the informa-

tion of the House? :

Mr, Denys Bray: I am sorry, Sir, that the questions were not answered
in the qrdinary course on Friday last owing to my indisposition and over-
sight on the part of my office. -

(1) The replies to questions Nos. 1918 to 1925 asked by Makhdum Syed
Rajan Baksh Shah in the September session have been furnished to him .
direct.

(2) The questions to which my Honourable friend refers are largely
concerned with the affairs of the little township of Kulachi, and I am
afraid their public interest is not so great as to justify the vost of printing
the answers. Should, however, any particular question be considered to
have a wider appeal I will have the answer laid on the table of the House.

Riors at Kouar.

161. *Diwan Bahadur M. Ramachandra Rao: Will the Government
be pleased to state whether any inquiry has been undertaken by the Chief
Commissioner of the N.-W. F. Province, regarding the Hindu Muslim riots
at Kohat and also to place the report if any submitted by that Officer to
the Government of India, on the table?

Mr. Denys Bray: The Honourable Member's attention is invited to the
annexures to Government Resolution No. 598-F., dated the 9th December,
1024,

(191) A
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DeruratioNn of THE HoNouraBrLk Sir CHarrks INNES TO INQUIRE
iNnTo tHE Komar Riors,

162. *Diwan Bahadur M. Ramachandra Rao: Will the Government
be pleased to state the reasons which led to the deputation of the Honourable
8ir Charles Innes to inquire into the Kohat disturbances and also to place
the report if any forwarded by him to the Government of India on the

table?

Mr. Denys Bray: As explained in a communiqué at the time, His
Excellency the Viceroy requested the Honourable Sir Charles Innes, to
confer with the Chief Commissioner on the results of his inquiry into the
Kohat disturbances, and on the prpgress of his efforts for the resettlement
of the Hindus and the restoration of harmonious relations in Kohat.
"8ir Charles Innes embodied the result of his discussions in a note sub-
mitted to His Excellency. It would not be in accordance with practice
to publish a note of this character, but I may say that Sir Charles Innes’
general conclusions coincided with those of the Chief Commissioner as
set forth in his report which was annexed to the Resolution on the subject.

Riors ar Konmar.

163. *Diwan Bahadur M. Ramachandra Rao: Will the Government
be pleased to state:
(a) the value of the property that has been lost in the Kohat
disturbances and the value of the property that has subse-
quently been recovered?

(b) whether the local officials took any and what steps to prevent
the looting of the property during the disturbances and whether
any and what portion of the looted property has been recovered
from the possession of the police in Kohat and from other local
officials ; if so, what is the extent and value of the property so
recovered ?

(¢) whether the Government are satisfied that the local officials have
taken proper steps to prevent the disturbances and to prevent
the looting of the properties? .

(d) the terms of the settlement, if any, that has been brought about
between the Hindus and the Mohammedans and also to state
the number of Hindus that have gone back to Kohat in ¢onse-
quence of such settlement?

Mr. Denys Bray: (a) to (d). The Honourable Member's attention is
invited to Government Resolution No. 508-F., dated the 9th December,
1924.
As regards (a), the damage t8 house property has been estimated.
roughly at nine lakhs of rupees. Other losses and the value of property
recovered cannot be accurately calculated.

As regards.(d). a copy of the terms of settlement made by the leaders
is 1aid on the table. 8o far few Hindus have returned to Kohat, but many
are making arrangements to do so.
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Agreement among the Muslims, the Hindus and the deu o! Kohat.

.We, the representatives of the Muslim, Hindu and Sikh communities of Kohat,
being desirous of effecting a settlement of all matters among the various communities
connected with the Kohat disturbances of September 1924, hereby agree as follows :

(1) All criminal cases connected with the Kohat disturbances of Beptember 1924
be dropped and given up, and no criminal cases of any sort be put forward
in the guise of a civil suit against one another either individually or as a

) community. _ .
(2) Hindus, Sikhs and Muslims will raise no objection and put no obstacle in the
way of restoration and re-construction of their respective glaces of worship
" which existed before the disturbances provided that the Gurdawara at the
- springs near the Fort shall be re-construoted ‘* Kacha **, single-storied, on its
old site and no encroachment or extension shall be made in its area. In
future the building und use of this Gurdawara shall be subject to the orders
which already exist, ..

(3) Muslims, Hindus and 8ikhs will give each other full and genuine assistance
in restoring to its owner uny property scen and clearly identified by the
owner to be his, and for which he can offer clear and legitimate proof,

(4) Muslims, Hindus and Sikhs sincerely assure one another that there will be
no organised boycott due to the disturbances on either side either in Kohat
“ecily or its suburbs and that every effort will be made to maintain friendly
relations with each other.

Notes.—1. The cuse of the pamphlet under sections 153-A. and 505 I. P. C., already
taken up by the Government is left at the justice of the Government. '

2. Case Crown through Muohd. Afzal Khan of Garhi, Nawaz Khan wversus Jalal,
Nisar, Nagshband, etc., of Bezadi Chikarkot and Kharmatu, under scction 307 1. P. C.
is excluded from this agreement and this case may be decided by a council of elders.

(Sd.) N. E. REILLY,
Deputy Commissioner,
and by she Hepresentatives of the
commaunities.

Diwan Bahadur M. Ramachandra Rao: May I ask, Sir, whether the
Government have taken notice of the conduct of any local officials who
have had in their possession some of the property which has been lost
in the disturbances and to whom the property has been traced?

Mr. Denys Bray: If, I understand the Honourable Member aright, he
is referring to certain members of the constabulary and police. Action
has been taken against them.

Mr. Devaki Prasad Sinha: What action has been taken against them?

Mr. Denys Bray: The Honourable Member will find it in the Annex-
ures to the Resolution. They have been put on their trial.

-

Dy rEasSE 1IN THE ExrorT oF INDIAN Yanrw.

185. *Ehan Bahadur Sarfaraz Hussain EKhan: (a) Is it a fact that
the exports of Indian yarn by sea from British India to foreign countries
during the five months, April to August 1924, were 18,000,000 lbs., as
compared with 18,000,000 and 29,000,000 lbs., in the corresponding period
of 1928 and 1922 respectively? '

(b) If so, will the Government please state the cause of this steady

deorease ?
A2
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The Honourable Sir Charles Innes: (s) Yes.

(b) The cause is the same as it was on September 10th last when I
answered a similar question from the Honourable Member.

ADMINISTRATION OF SHIpriNG, Ligar Houses, Major Ports anp
QUARANTINE.

186. *Khah Bahadur Sarfaraz Hussain Khan: (a) Is it a fact that
Central subjects inclyde Shipping, light houses, major ports, and quarantine?

(b) Is it a fact that these are at present administered by Local Govern-
ments as agents of the Government of India.

(c) If so, will Government please state whether they are prepared to
administer these subjects cirectly ?

(d) If not, will they please give reasons?
The Honourable Sir Charles Innes: (a) and (b. Yes.

(c) snd (d). The question of taking under the direct administration
of the Central Government the subjects mentioned by the Honourable
Member is at present under the consideration of the Government of India.

Mr. A. Rangagswami Iyengar: May I -know when the decision on thab
matter will be reached?

The Honourable Sir Charles Innes: I am, afraid, I am not in a position
to answer that question.

Horipays Por MouaMMEDAN OFFICERS IN THE SURVEY OF INDIA.

187. *Khan Bahadur Sarfaraz Hussain Khan: (a) Has the attention of
Government been dtawn to the latter published in the issue of the Forward
of the 18th November 1924, page 9, under the heading ‘‘ Grievances of
Mohammedan Officers "'?

(b) If so, do they propose to remove the cause of the grievances of the
officers concerned?

Mr. J. W. Bhore: (a) Yes.

(b) The holidays referred to by the Honourable Member are special .

holidays and are additional to the ordinary public holidays enjoyed by all
communities. The Government of Bengul themselves do not give special
holidays to certain offices such as those of the Collector of Customs,
Shipping Master, Collector of Stamp. Revenue, etc., on account of
exigencies of public service, and the Honourable Member will therefore
recognise that they cannot be treated as of universal application. The
Muhammadan employees of the Calecutta offices of the Survey of India,
are largely occupied on map-printing, handling of machinery or sgimilar
other work and cannot be spared from it without necessitating a general
closing for the day or days involved. Nevertheless, the Government of India
have, after careful consideration, decided to instruct the Surveyor General
to grant to these Muhammadan employees one day each for the Akhiri
Chakar Shamba and Shab-i-barat and one additional day for Id-us-suha.
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STRENGTH AND CoST OF MAINTENANCE OF THE REGULAR FORCE LOCATED
AT RAZMAK,

188. *Khan Bahadur Sarfarax Hussain Khan: With reference to the
despatch of His Excellency the Commander-in-Chief published in the
Gazette of India Extraordinary dated Delhi, the 18th November 1924,
para; 28, will the Government please state:

(a) the strength of the regular force located at Razmak (Waziristan);
(b) the annual cost of the maintenance of the force so located?

Mr. E. Burdon: (a) 150 British Officers, 1,200 British other ranks,
7,000 Indian officers and Indian other ranks, and 1,060 followers.

(b) Rs. 82 lakhs approximately.

Brimisy Emrize ExmiBiTION.

189. *Mr. 0. Duralswami Aiyangar: (a) Will the Government be
pleased to state the entire expenditure incurred by the Government of
India and the Local Governments on account of the Empire Exhibition?

(b) Do the Government propose to continue the Exhibition or has it
closed the part of India in the said Exhibition?

(c¢) Will the Government ba pleased to state the benefits reaped by
Indis by the said Exhibition?

(d) Will the Government be pleased to state how many of the Indian
articles exhibited there will be manufactured in the British Empire out-
side India and what will be the protection for the Indian industry in
respect of such articles?

(¢) What amount do the Government expect to recoup by the sale
of materials used for the stalls, ete., at the Exhibition?

The Honourable 8ir Charles Innes: (a) Figures of total actual expendi-
ture are not yet available. The total estimated gross expenditure on the
British Empire Exhibition for the three years ending 1924-25 from Central
Revenues is as follows:

In England £196,000

In India, including the estimated gross

expenditure on account of various Rail-
ways ... Rs. 5,05,000

The total estimated axpendlture incurred by various Local Governments
is as follows:

Ra.
Madras e .. .B,08,500
Bombay 72,058
Bengal ... 8,561,000
United Provinces ... 8,70,000
Burma ... 18,00,000
Punjab ... 8,560,000
Bihar and Orissa 50,000

Except in the pase of Madras and Bihar and Orissa the above figures
represent gross expenditure and take no account of recoveries.
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The following recoveries have so far been made on behalf of the Gov-
ernment of India on account of rent, etc.:

In India ... Rs. 4,00,000
In England £ 80,000

(b) The question has not yet been finally decided.

(c) Reports show that most of the private exhibitors have been well
satisfied with the result of their enterprise and several have applied to
take part in this year’s Exhibition. @ Some have opened branches in
London, where previously they were not represented. Others have
extended to the Continent. @ Many report a stimulation in interest in
Indian products. The exhibits of the larger and better known products
also attracted much attention and stimulated inquiries. The Honourable
Member is referred for more details to the reports of Directors of Industries
in the Provinces.

(d) The Honourable Member cannot possibly expect me to be able to
snswer to this question.

(¢) The Government are not yet in a position to furnish the information.

Mr. R. K. Shanmukham Ohetty: With regard to the question of India’s
participating in the Exhibition for the year 1925, will Government givs an
opportunity to this Assembly to discuss that matter before they come to
any conclusion? '

.

The Honourable 8ir Oharles Innes: I am afraid, 1 cannot give any
undertaking on that point.

IxTrROPUCTION OF THE NEW MEASURED RATE SYSTEM BY THER MaDRAS
TrLErHONE COMPANY.

1900. *Mr. C. Duraiswami Aiysngar: (e¢) Will the Government be
pleased to state whether the Government of India have given their sanction
to the new Measured Rate System proposed to be introduced by the Madras
Telephone Company?

(b) Whether before giving their sanction they gave an opportunity to the
public and to subscribers to express an opinion on the proposed charges?

(¢) Whether it is a fact that bodies which represent the Indian publie,
such as the Southern India Chamber of Commerce and the Madras
Corporation have passed resolutions disapproving of the new scheme?

(d) Whether the attention of the Government has been drawn to the
rumerous protests appearing in the columns of the Swarajya of Madras?

(¢) Whether the Government are aware that only in July last the sub-
seription rates were increased and that it is felt by the public that the
Madras Telephone Company is abusing its monopoly by periodically increas-
ing the rates to the great detriment of the telephone using public?

The Honourable Sir Bhupendra Nath Mitra: The answer to (a), (b), (c)
and (d) is in the affirmative.

(e) No. Presumably the increase in the rates of subscription referred to
is that which came into effect as from January 1st, 1928. This increase
in rates was duly authorised by Government in an agreement, dated 10th
October 1922, supplementary to the Company’s license. Prior to this
agreement heing entered into between the Company and the Government,
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the terms of the agreement were referred to the Madras Government, the
Madras Chamber of Commerce, the Southern India Chamber of Commerce
and the Madras Tradee Association, all of whom approved of the condi-

tions of the agreement.

INTRODUCTION OF THE NEW MEASURED RATE SYSTEM BY THE MADRAS
TrLErHONE COMPANY,

191. *Mr. 0. Duralswami Alyangar: Will the Government be pleased to
lay on the table the correspondence between the Government of India
and the Madras Telephone Company on the subject of the introduction of
the Measured Rate System?

The Honourable Sir Bhupendra Nath Mitra: The correspondence is

bulky and Government do not propose to lay it on the table. I shall
be pleased to show it to the Honourable Member in my office, if he so

desires.

Measurep RaTte SysteEM »or TELEPHONES.

192. *Mr. O. Duraiswami Alyangar: Will the Government be plessed
to state whether such a Measured Rate System for telephones is in vogue in
any other part of India?

The Honourable Sir Bhupendra Nath Mitra: A Message Rate System
is now operative in Calcutta.

Tiur Mapras TrrerrONE COMPANY.

198. *Mr. O. Duraiswami Ajyangar: (s) Will the Government be
pleasgd to state who are the Directors of the Madras Telephcne Com-
pany

(b) Its subscribed share capital?

(c) How much of the share capital is subscribed by Indians?

(d) How much is subscribed by shareholders resident out of India?

_ (6) What are the dividends declared so far from the starting of the
Company ? :

(f) Whether any grants or special privileges have been granted by the
Government ?

(9) What is the kind and extent of control which the Government
exercise over the working of the Company?

The Honourable Sir Bhupendra Nath Mitra: (a) Sir James Simpson,
M.L.C., Mr. C. E. Wood, Dewan Bahadur Govindose Chathurbhujadoss,

Mr. Hajee Mahomed Ebrahim Sait and Mr. G. W. Bromhead.
(b) Rs. 16,04,197-8-0.
(c) and (d). The Government have no information.
(e) 6 per cent. for the year 1928.
(f) and (g). The Company works under a License from the Govern-

ment of India, dated 17th March, 1908, and also under two agreements,
supplemental to the License, dated 10th October, 1922, and 10th October,

. 1924, respectively.
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Copies of this License and the Agreements are placed in the Members’
Library and the Honourable Member will be able to gather from them
the kind and extent of the control which Government exercise over the
working of the Company.

INTEREST-FREE HOUSE-BUILDING LioANS TO (GOVERNMENT SERVANTS,

104, *Bhaikh Mushir Hosain Kidwal: (a) Is it a fact that the Governmens
of India used to lend money without interest to public servants for building

houses, etc., but the concession of interest-free loans has been stopped
lately?

(b) Are the Government aware that it was mostly Indian officials who

profitted by the above mentioned concession of interest-free loans for
building houses?

(¢) Do the Government propose to reconsider the question of reverting
to the old practice of advancing interest-free money to officials for building
houses, ete.?

The Honourable Sir Basil Blackett: The answer to the first part is in
the affirmative and to the last part in the negative.

With regard to the second part the Government have not the required
information. These advances are sanctioned by various authorities.

Areests UNDER BENGAL Rreuration III or 1818 axp THE BenGalL
CriMiNaL Law AMENDMENT ORDINANCE, 1824

195. *Mr, Kamini Kumar Ohanda: (a) Has the attention of Govern-
ment been drawn to a resolution said to have been passed at a meeting of
the Calcutta journalists and published in the Forward of the 18th Novem-
ber, to the effect that the persons arrested under Bengal Regulation IIT of
1818 and the Bengal Ordinance are subjected to a severe cross-examination
al the headquarters of the C. I. D. and that improper influences sare
brought to bear upon them to make incriminatory statements, and the
remarks said to have been made by Mr. Nirmal Chandra Sen, Editor of
the Labour, whose brother has been arrested under Regulation IIT and is
sai]d to have confirmed the same to his brother who interviewed him in
jail?

(b) Under what provision of law can the police remove any such prisoner
from their place of confinement to the C. I. D. Headquarters or to question
them at all after their arrest?

(¢) What remedy have the prisoners against such removal and cross-
examination? ’ .

(d) Are the Government prepared to give them an opportunity of
making their complaints, if any, to a mixed body of officials and non-official
visitors ?

(e) Have the grounds of determination by the authority of the Governor
General in Council that the persons recently arrested under Regulation
III should be placed under personal restraint otherwise than in pursuance
of some judicial proceedings, been communicated to them in order that
they may ‘‘ be allowed freely to bring to the notice of the Governor General
in Council all circumstances relating to either the supposed grounds of
such determination or to the manner in which it has been executed *’, in
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sccordﬁnce with the requirements of the Preamble to the said Regulation?
1t so, when and in what shape were the said grounds communicated to
them and have they been allowed to make any submission?

The Honourable Sir Alexander Muddiman: (a) Government have seen
the stutement which in some respects is entirely incorrect and in others a
distortion of facts. No persons arrested under Regulation III have been
removed from jail custody to be examined by police officers. Persons
detained under the Ordinance have been examined with a view to the
passing of orders either for their release or for .further action under the
Ordinance. No pressure of any sort has been placed upon détenus in
order to obtain incriminating statements.

(b) I would refer the Honourable Member to the rules published with
the Local Government’s Notification No. 10560-P., dated the 25th October
1924,

(c) The orders of the Local Government are, subjeot to the provision
of the Ordinance, final, but détenus are at liberty to make representations
to the Local Government.

(d) Non-official visitors are specially appointed to visit the détenus
who are free to make to these visitors any statements which they wish
to make.

(e) Yes; in the form of written specific charges.  Opportunities of
making submissions have been afforded to the prisoners, most of whom
have not availed themselves of them.

Mr. A. Rangaswami Iyengar: May I know whether any complaints have
been received so far and how they have been dealt with?

The Honourable Sir Alexander Muddiman: I have received no com-
plaints,

INCREASE oF STAPP IN THE Ratnway Boarp OFFICE.

106. *Mr. Eamini Kumar Ohanda: (a) Is it a fact that a large number
of new appointments have recently been made at Delhi by the Railway
Board and increments given to the staff who are not called upon to work
rore than they used to do—on the ground of increase of work for separa-
tion of railway from general finance?

(b) Is it a fact that in one department work which was done by seven
nmen has now been distributed amongst twenty-two with 4 officers and an
array of stenographers in addition?

(¢) Will the Government say how many such appointments have been
made, the qualifications of the persons appointed, stating if they have
passed the examination of the Staff Selection Board, their previous service
(if any), and the salaries on which they have been appointed?

Mr. G. G. Sim: (a) and (b). No.

(c) The reorganised Finance Branch of the Railway Board's Office
consists of 24 posts of which 18 previously belonged to the Board's
establishment and 6 were created for the performance of work transferred
from the office of the Accountant General, Railways.
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Only one additional officer has been appointed. Apart from the men
taken over from the Accountant General, Railways, three persons were
newly appointed to the Railway Board's establishment; particulars relating

to the qualifications, etc., of the men are laid on the table

Particulars of aew subordinate appointments made sn the Finance Branch of the Railwa¥

Board’s Office.
Pay
Previ- on |,
Name. Examinations passed. Berviss. ous | which Remanxs,
pay. appoint-
| ed,
Ba. | Bs. L
{1) A, N, Bhao- | Bachelor of Arts, Paniab Two years in Arm Hnd- 100 | 180 | Belecied on acoount of
parl (Assist- | University. quarters a p.m.’ p.m. | his knowlodge of
ant), HBranoh), Arm) Do ] . fAvancial work in the
Has also passed the| ment an Ml nr:r Military Finanoe De-
Btaff Helectlon Board! Finance. partment, The pay
Ezamination tor glven is the minjmum
Uppar Division of the pay of the 0 1o
otariat, whi;ih ‘Qo s been
nted,
(3) Jal Narain | Matriculation of Punjab 1} yearsin a Bask . 45 76 | Belected on sccount of
(Clerk). University. p.m, | p.me | his experlence in eom-
morelal  aecounting
work In s Hank. The
pay offered 18 the
minimum Puy of the
lowest grade
tlL Abdul Ra- Ditto. 4 years and 7{ months Jas 180 150 | The pay offerod 18 the
im (ﬂhno- . under :— p.m.| p, m | minimum pay of the
pher), Has also passed Btaff| Ofce af Distriot grade of  stenograr
Belection Hoard Ex-| Bessions Judge, phers,
amination for Lower Gurdsspur ., Bmonths.
Division of the Bec-! Mewsopotamin . 4 years,
retariat and alsoas &' Home Depart-
stenogrpher, meni, Govern-
. ment of Indis . § month,
Office of Direc
tor of Puble
Information y, 2 montha,

ANNUAL AVERAGE VaLUE oF Exronrts aNp IMrorTs PoR TEE YEanS

197.

Will

1909-1918, 1914-1918 anxp 1919-1923, RESPECTIVELY,

*Ehan Bahadur Sarfaraz Hussain Khan: the Government

rlease make a statement showing the annual average value of exports and
imports during the five years immediately preceding tlie war, namely, 1909

to 1918, during the war, namely, 1914 to

five years, namely, 1019 to 1928, respectlvelv?
The Honourable Sir Oharles Innes: A statement is laid on the table.

1918, and during the succeeding

Statement showing the annual averages of \the import and export frade of British India

in merchandise (private |and Government) for the

years 1009-13, 1914-1918 and

1919-1928.
1909-1918 1914-1918 1919-1928
(average). (average). (average).
Ra.2(1akhs). Rs. (Iakhs). Rs. (lakhs).
Inpgm . . . . . . l.‘ﬂ,?l lrﬁegsa 2,84.15
n:pw (iﬂﬂ}udiﬂg ro-ex‘porh) - . . 2,19,24 2,22,88 2,90,66
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Position oF INDLANS IN SoUTH AFRICA.

198. *Khan Bahadur Sarfarazx Hussain Khan: With reference to Gov-
ernment reply to (1) and (2) of the question of which the Honourable Dr.
Sir Devaprasad Barvadhikary had given private notice and which he
asked on the 28rd Septomber, 1924, in the Council of State re ‘‘Position
of Indians in South Africa,’”’ will Government please state:

(a) Whether they have received the text of the speech of the SBecre-
' tary of Btate for the Colonies? .
" (b) If so, whether they have taken or propose taking any action in
the matter?

(c) If so, what is that action?

Mr. J. W. Bhore: (a) The reply is in the affirmative.

(b) and (c). Government are in communication with the Becretary of
State for India in the matter.

Use oF Hrap Lieurs oN THE EastErNy Brnean Ramway.
199. *Khan Bahadur Sarfarazr Hussain Khan: (a) Has the attention

of Government been drawn to the letter published in the issue of the-
Statesman of the 26th November, 1924, page 18, under the heading ‘* Head
Lights''? '

(b) It so, will they please state if the statement made therein is correct..

(c) If correct, do they propose to instruct the Eastern Bengal Railwar
suthorities to see to the matter referred to?

Mr. G. G. 8im: (a) Yes.

(b) and (c). On the broad gauge 3 and on the metre gauge 21 engines are
already fitted with electric head lights. It is proposed gradually to fit head
lights on all engines employed on the mail and passenger services.

Inpraxy Trarric INsrrcrors (TmaNsrorTaTION) ON THE NoORTH-WESTERN,
Oupn aNDp RoHILKHAND AND EasterN BeNean Rawnwavs.

200. *EKhan Bahadur Sarfaraz Hussain Khan: With reference to Govern-
ment reply to question No. 428 asked in the Council of State on
the 22nd September 1924 re‘‘Indian Traffic Inspectors (Transportation) on
the North Western, Oudh and Rohilkhand and Eastern Bengal Railways *’
will the Government please state:

(a) Whether the inquiry has been completed?

(b) If completed, will they please communicate the result to the
House?

Mr. @G. G. 8im: (a) and (b). The result of the inquiry referred to by
the Honourable Member was to the effect that since the Honourable Rai
Bahadur Lala Ram Suran Das’s Resolution was adopted by the Council -of
State, 7 permanent vacancies of Traffic Inspectors (Transportation) have
occurred on the 8°State Railways. Of these 7 permanent vacancies, 5
have been filled by Indians. In addition, an Indian was appointed to one
officiating vacancy.
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Tae Natar BorouaEs ORDINANCE.

201. “'nan Bahadur Sarfaraz Hussain Khan: With reference to my
starred question 2039, asked in the last September session of the Assembly,
re ‘' The Natal Boroughs Ordinance '’, and the reply of Government, will
Government please state:

(a) if the Bill has received the assent of the Governor, or is still
waiting for his assent?

(b) the result of their communication with the Union Government
on the subject?

Mr. J. W. Bhore: (a) The Bill has received the assent of the Governor
‘General.

(b) The matter is still the subject of correspondence.

Orrice FurNiTURE AXD FitriNags or BuiLpinags 1x New Drrnl.

202. *Khan Bahadur Sarfaraz Hussain Khan: Will Government please
state if it is a fact that all the office furniture and fittings of buildings in
New Delhi at Raisina are ben:lgl made in Delhi and that the legislative
buildings are to be panelled with ply wood made up in the plant at the
Forest Research Institute at Dehra Dun?

The Honourable Sir Bhupendra Nath Mitra: The furniture is being
made in India, but not all in Delhi. All fittings required which are made
in India are being obtained in India, but not all in Delhi.

The ply panels required for the Central Buildings are being made up
in the Economic Section of the Forest Research Institute.

ExrexpiTure; o8N THE CoxstruUcTION oF NEw DELHI

203. *Khan Bahadur Sarfarax Hussain Khan: Will Government please
state: .

(a) if the total gross estimated expenditure on the entire scheme
of the construction of New Delhi at Raisina is Rs. 1,872 lakhs,
and that as much as Rs. 1,000 lakhs has already been
expended ?

(b) if the provision for the Government House is Rs. 140 lakhs, for
the Secretariat Rs. 160 lakhs, and for legislative buildings
Rs. 885 lakhs?

(c) the correct figures, if those given in (a) and (b) are not correct ?

(d) by what time the Government House, Imperial Secretariat and
the legislative buildings are likely to be completed?

(e) by what time the Government are likely to remove to New Delhi?
The Honourable Sir Bhupendra Nath Mitra: (a), (b) and (c). The amount
of the sanctioned gross estimate for the conmstruction of the New Capital

is Rs. 1,884 lakhs and of the net estimate Rs. 1,825 lakhs. The question
of the revision of these figures is now under consideration.

The probable gross expenditure to the end of March, 1925, will be
Re. 1,186 lakhs and the net expenditure Rs. 1,102 lakhs.
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The sanctioned provision for Government House, including the buildings
on the Estate, is Rs. 147 lakhs; the provision for the Secretariats is
Rs. 168 lakhs and for the Council Chamber Rs. 83-5 lakhs.

(d) It is hoped that, unless unforeseen difficulties supervene, the New
Becretariats will be completed by the 1st November, 1925, excepting the
Porte Cochieres Domes and Towers which will not be completed until
1926. ‘

It ie anticipated that the New Parliamentary Buildings and the New
Government House will be ready for occupation by the autumn of 1926.

(¢) The winter of 1926-27.

INpiaAN PirariMs To THE HEpiaz.

. 204. *Khan Bahadur Sarfaraz Hussain Khan: Will the Government be
pleased to state the number of Indian pilgrims that proceeded to the Hedjaz
during the last Haj season and the number that have returned to India?

Mr. J. W. Bhore: The number of pilgrims, who proceeded from India
to the Hedjaz, during the last Haj season was 18,060. The number of
pilgrims who returned to India during the same period was 15,758.

Khan Bahadur W. M. Hussanally: May I know, Sir, what number of
pilgrims was expatriated from the Hedjaz during the last pilgrim season?

Mr. J. W. Bhore: I must ask the Honourable Member to give me
notice of that question.

Harpsnirs oF INDIAN PirGgriMs To THE HEDJAZ.

205. *Khan Bahadur Sarfaraz Hussain Khan: Will the Government
please state if Indian pilgrims to the Hedjaz had to siffer any hardships
owing to the occupation of Taif and Mecca by the troops of Ibn Saud Sultan
of Nejd, and if so, what kind of hardships had they to suffer?

Mr. Denys Bray: No authenticated caces of serious injury to them have
come to the notice of Government. In fact the majority had left the
Hedjaz before tho capture of Taif.

Revision of RuLes RELATING To PaY, LEAVE, krc., oF RalLwaY SErvaNTS
oN STATE Rainwavys.

206. *Khan Bahadur Sarfaraz Hussain Xhan: With reference to
Government reply ‘‘ The Rules relating to pay, leave, etc., are being
revised on State Railways with the object of removing racial discrimina-
tion’’ to unstarred question 485 (a) asked in the Assembly on the 22nd
September, 1924 re the scales of pay of FEuropean and Indian
I;o:o running staff on the Bengal Nagpur Railway, will Government please
state :

(a) if the Rules referred to have been revised?
(b) 1t so, will they please lay them on the table?

Mr. @. @. 8im: (a) Arrangements have already been mado to eliminate-
racial distinctions in respect to rates of pay in all scales of the staff on the
lines referred to in the reply previously given. No discrimination is made
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in respect to regular leave. Inquiries have further been made in regard to
all distinctions remaining in the rules and conditions of services based on
racial considerations.

The inquiries show that very few distinctions and those of a minor
character still remain and eﬁorts are- belng made to get rid of them as
-soon as possible.

(b) It is not understood what the Honourable Member desires me to
lay on the table.

207. (Answered on the 23rd January, 1925.)

.Konar Riors.

08. *Khan Bahadur Sarfaraz Hussain Khan: (ﬁ) Has the settlement
-of differences which gave rise to the disturbance in Kohat been arrived at?

(b) If so, will Government please make a statement showing what
the differences and causes were which gave rise to the disturbances?

Mr. Denys Bray: (a) It is hoped that the agreement just concluded
by the leaders of the two communities will prove the beginning of a lasting
settlement.

(b) The Honourable Member is referred to the Government Resolution
-on the subject.

(GRANT OF A LoAN por THE DEVELOPMENT OF THE PorT oF CHITTAGONG.

09. *Khan Bahadur Sarfaraz Hussain Khan: With reference to Gov-
-ernment reply to unstarred question 836 (b) and (c) in the Council of State
on 3rd September, 1924 re ‘' Grant of a Loan for the development of the
Port of Chittagong '*, will Government please state:

(a) if the exact terms of the loan have now been finally agreed to?
(b) If so, will they please state what those terms are?

The Honourable 8ir Oharles Innes: (a) No. The terms for the loan pro-_
posed by the Government of India have been accepted by the Govern.
ment of Bengal but they have yet tn be accepted by the local Legislative
-Couneil.

(b) Therefore does not arise,

VizaearaTaM axp CocHixn HawrBvounr ScHEMYEs.

210. *Ehan Bahadur Sarfaraz Hussain EKhan: With reference to
-question 837 in the Council of State on the 8rd September 1924
re ‘‘ Vizagapatam and Cochin Harbour schemes', will Government
please state what further progress with regard to them has been made?

The Honourable Sir Charles Innes: The proposals of the Government of
India regarding the Vizagapatum Harbour Scheme have been formulated
and have been referred to the Sceretary of State for Indin. As regards -the
Cochin Harbour Becheme the report of the Expert Committee referred to in
the reply to question No. 887 in the Council of State on the 8rd September
last has been received and is at present under the consideration of the
Madras Government,
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CreaTiON' OF Nyw Posts IN OCONNRCTION WITH THE SEPA{RATION OP
Ranway Finance.

211, *Mr. B. Venkatapatiraju: Will the Government be pleased to
state whether any and what posts are. newly created in connection with
the separation of Railway Finance and the amount of salaries fixed and
names of persons appointed and their respective qualifications?

Mr. G. @. Bim: A statement giving the information asked for is laid
on the table.

Statement showing particulars of posta wewly oreated in conmeclion with the separation ef
Raslway Finanoe,

Name of .
New poats created. Puy fixed. person_ | Quelifications. Bemarxs,
a‘ppo'intod.
(1) l)epntg Director | Bev  1,500—80—1,800 | Mr. A M Ofoer of the | This post is in re-
inance. tus an allowanve of | Hayman, | Indian Awudit| placement of the
per memsem | O.B.E. and Accounte gmm‘us post
when an oer Ap- Bervioe. oint Secretary
pointed to the Indian the Railwa Bonrd
Aundit and Aoccounts onRs.1,
Service before the 2,000 which, pend-
4th of August 1920 ia ing the v a-
obtnined on loan aa tion of the Finance
Deputy Director. Branch, la
1at April 1
(2) Assistant Direo- | Re. 1,003—50—1,250 .|Rai Sahib |Oficer of the
tor of Finanoe. B. .| Railway Ac-
Puri. counts  De-
partment.
{8) One Assistant Attention is invited
to the reply to the
{4) One Stenogra- question on this
pher, nubject asked~ by
the  Honourable
Mr. Kamini
Kumar Chanda
to-day.

RrcoMyMeNpatTions oF THE LEE CoMMIssion,

212. *Mr. B. Venkatapatiraju: Will the Government be pleased to place
on the table the views expressed by the Government of India on the

recommendations of the Iee Commission nfter the

-

adverse vote of the

Assembly and the orders issued by the Secretary of State thereon?

The Honourable Bir Alexander Muddiman: The Government of India do
not propose to place on the table their correspondence with the Scoretary

of State on the veeommendations of the Lee Commission,

The orders

passed by the Secretary of State have already been published.

Dr. K. &, Lohokare: What nbout the Medical Services? Can the Gov-
cenment of India give any information on that ?

The Honourable Sir Alexander Muddiman: That is not really my
Department and I would prefer the Honourable Member to put down a

auestion.
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Mr. A. Rangaswami Iyengar: May I know with reference to the clauses
of the Secretary of State’s Rules depriving this Assembly of its powers
in regard to passages and other matters, whether any opportunity will be
given to this Assembly to discuss the position.

The Honourable Sir Alexandar Muddiman: I am not quite sure that I
havé understood the Honourable Member’s point but he is aware of the
rules and orders which enable Resolutions to bé tabled.

ProTRCTION AFFORDED BY THE StEEL ProrEcrion Acr, 1924, T0 THE
StEEL INDUSTRY.

213. *Mr, B. Venkatapatiraju: Will the Government be pleased to
state:

(a) how far the protection given by the Steel Protection Act has
been helpful to the steel industry in India?

(b) how much the country was taxed for the protection already
given? )

(c) whether the bounty now proposed by the Government of granting
50 lakhs annuslly is compensated by ameliorating the con-
dition of the operatives in the Tata Steel Industry?

(d) whether the Tata Industry has effected any economy in reducing
the salaries of highly paid officials and substituting Indians for
aliens wherever feasible? )

(¢) what profits were made after the inauguration of protection and
whether the Tatas are prepared to give to the Government
a reasonable share in excess profits when renlised?

(f) whether any and what other firms received benefit by this
pretection duty?

(9) whether any and what improvements were effected by the Tata
Steel Works in cheapening the cost of production?

(h) whether the whole product of Tatus Company was purchased by
the Railways or the Government and if so, to what extent
since July last?

(i) whether the Government appointed anybody, and, if so, whom,
to watch the economic working of the Tatas Company?

The Honourable 8ir Oharles Innes: (a) This question is examined in the
‘‘Report of the Indian Tariff Board regurding the increase of the ‘duties on
Steel '’ which the Honourable Member has no doubt studied.

(b) Roughly 71 lakhs up to 81st December 1924,

(¢) The conditions on which it is proposed to give the bounty are con-
tained in the Resolution of which notice has already been given.

(d) The Honourable Member is referred to paragraph 55 of the Tarift
Board’s first report.

(¢) The Honourable Member is referred to the Tariff Board's recent
report, from which he will see that it it not a question of excess profits.
The Government make no claim to a share in any ultimate profits.

(f) The Government have no information—presumably any firms which
make the classes of goods which were protected in June last.

(9) This is & matter for the Company.

(k) No, not the whole.

(1) No.
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Tue Kenysa Immieratrox B

214. *Ehan Bahadur Sarfaraz Hussain Khan: Will the Government
be pleased to state in what stage the Kenya Immigration Bill is?

Mr. J. W. Bhore: The attention of the Honourable Member is invited
to my reply given on the 16th September, 1924, to Bir Hari Singh Gour's
question No. 2021 on the same subject.

. UNIVERSITY FOR RAJPUTANA.

215. *Khan Bahadur Sarfaraz Hussain Xhan: With reference to Gov-
ernment reply ' to question 839 in the Council of BState on the
8rd September, 1924, re ‘' University for Rajputana’’, will the Government
please state if any further progress has been made than that indicated by
the Government reply to the above question?

Mr. Denys Bray: The scheme is still under consideration locally, The
Agent to the Governor General suggested in-August last to the Darbars
concerned that it might be desirable to asceriain more fully the conditions
of affiliation with the Delhi University. It was also proposed that a
representative deputation might be sent to wait on the University
suthorities. The replies of certain Darbars are still awaited.

Mr. E. ¥. Sykes: Will Government undertake not to set up any more
Universities in directly administered areas until equipment of the Delhi
University has been brought up to a reasonable standard? (Laughter.)

RETRENCHMENT IN AJMER-MERWARA.

916, *Khan Bahadur Sarfaras Hussain Khan: With reference to Gov-
ernment reply to starred question 2365 (b), re ‘‘Retrenchment in Ajmer
Merwara ", will the Government please state:

(a) if they have arrived at any decision on the question?
(b) if so, will they please communicate the result to the House?

Mr. Denys Bray: (a) Yes. .
() A statement giving the information is laid on the table.
—

Statement showing the savings affected or antioipated i conweolion with Mr. Campbell's
recommendations regarding Ajmer- Merwara.

. Favings Savings
i i effected, anticipated.
i Rs. a. P, Rs. A P,
(i) Ajmer Treasury . . . .| 8503 8 0
(ii) Honorary Mugwtrwe’u (,ourt A]m.nr . . . W 1464 0 O
(iii) Education . . . . . 1,440 0 0 3796 0 0
(iv) Medical . 2198 0 0
) I‘ublw)Wmh Department (Civil Works, Ajmor- Mer-l 41247 0 0
WATS
(i) Jaila . . . ., . . . .| 800 0 o0]
Total .| 67850 8 0 3,76 0 0
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StraxDED Mapnras CooLiEs IN AssaM.

217. *Ehan Bahadur Sarfaraz Hussain Khan: With reference to Gov-
ernment reply to question re ‘* Stranded Madras Coolies in Assam °’ in the
Council of State on the 11th September, 1924, page 1008, will the Gov-
ernment please state—

(a) if they have received the reply of the Local Government?

(b) if so, will they please give the required information?

The Honourable Sir Bhupendra Nath Mitra: («) Yes. *

(b) The information was given in this House by the Honourable Mr.
A. (. Chatterjee on the 15th September 1924, .

ApmixistTeatiox of Ponrrs BY THr Ramnway Boarp.

218. *Khan Bahadur Sarfarax Hussain Khan: (a) Will the Govern-
ment please statc if the Aeworth Committee advised that the administra-
tion of ports should be entrusted to the Railway Board?
~ (b) If so, has the recommendation been carried into effect?

(c) If not, are Government prepared to take the matter into their con-
sideration?

The Honourable Sir. Oharles Innes: (u) Yes.

(b) and (c). The question of bringing the major ports into closer touch
with the Government of India is at present under consideration.

AMENDMENT OF THE INp1ax Incomr-rax Acr, 1922,

219. *Khan Bahadur Sarfaraz Hussain Khan: Will the Government
please state if they are prepared to consider the desirability of amending
the Income-tax Act, 1922, in order to admit of appeals to the Privy Council
against the decision of High Courts on matters referred to them under
gection 66 of the said Act?

The Honourable Sir Basil Blackett: The Government are awsiting the
result of an application to the Privy Council for leave to appeal against
1. decision of a certain High Court.

Tue SUKKUR BARRAGE.

220. *Mr. B. Venkatapatiraju: (a) Will the Government be pleased to
state how far the Sukkur Barrage Scheme in 8ind is carried out?

(b) What amount has already been spent and what it would cost when
completed and how many acres of land would be brought under new
cultivation and the cultivation of how many acres would be vastly improved?

(c) Whether it is a fact that it would cost 18 crores of rupees and
irrigate 8% million acres of new land to be brought under cultivation and
2 million acres of land would have improved facilities for irrigation ?

The Honourable Sir Bhupendra Nath Mitra: (2) Good progress has been
made with the survey work and investigations which must necessarily
precede the construction of a large project, and the alignment of the canals,
branchee and distributaries is’being settled. Bome of the buildings required

-
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in connection with the scheme are in hand, and the preparation of plans
and estimates for others is well advanced. Proceedings for land acquisi-
tion are in progress, work on the railway communications and qusrry
sidings is progressing satisfactorily, and plant and machinery are being
received and erected.

(b) Rs. 62 lakhs had been spent up to the end of September last, the
latest date for which figures are available. The remainder of this portion
of the question is correctly answered by the Honourable Member himself
in part (c). .

Repucrtiox or Postar Rartms,

221. *Mr. B. Venkatapatiraju: Will the Government be pleased to
atate the actual income and expenditure ns far as figures are available of
the Postal Department:

(a) since the postal rates have been increased as compared with
the accounts for a similar period prior to the increase;

(b) the number of letters and postcards posted during the afore-
said period;

(c) whether it is not possible to reduce the postal rates to the old
level or even on the alternative of 3 anna postal card § anna
for half a tola and one anna for 23 tolds without impairing the
condition that the Postal Department should be self-
supporting ?

The Honourable Sir Bhupendra Nath Mitra: I lay on the table a ttate-
ment giving the information asked for in parts (a) and (b) of the question.
In regard to the figures of expenditure relating to part (a), I may explain
that the figures are those appearing in the published accounts of Govern-
ment, but that they do not make full allowance for items like interest on
capital, pensionary charges, provision for a depreciation fund, ete., which
should correctly be debited to a commerecial concern. The financial result
of the Tost and Telegraph Department according to accounts prepared on
;1 qgor;mercial basis will be brought out in connection with the Budget for

0925-26.

The reply to part (c) of the question is in the negative.

Statement showing the information asked for in parts (a) and (b) of the above guestion,
: Year, Income, Expenditure.

fﬂr) Rs, Rs.

Prior to the increase made from 24th April (1820-21 5,45,08,688 5,88,06,049
1922, { 192123 . 6,82,74,673 0.41,3%154

Bince ;ha inorease made from 24th April {1922-23 . 6,66,61,076 6,80,87,437

192 192824 . 6,78,54,237 6,56,16,139
® Year.. Letters. Posteards,

Prior to ) 1020-21 618,218,687 680,40/
1101 10 Increase . '{1981- . 618,921,887 e-agfdgo:ggg
Bince the increass . . . . 1932.28 * 512,861,967 628‘828'“9
1028-24 519,089,442 681,908,208
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Revexve rroM Cusrods ExrorT Dury oN Jure.

222, *Mr. B, Venkatapatiraju: Will the Government be pleased to
state what is the amount realised from the customs export duty imposed
on Jute manufactured and unmanufactured during the last three years as
far us figures are available?

The Honourable Sir Bagil Blackett: The Honourable Member is referred
to the monthly Accounts relating to the Sea-borne Trade and Navigation of
British India which are available in the Library.

ABANDONMENT OF THE ANDAMANS AS A PENAL SETTLEMENT.

223, *Mr. B. Venkatapatiraju: Will the Government be pleased to
state when do they propose to abandon the Andamans as a penal settlement
and whether alternative accommodation had been constructed in India to
accommodate all those who had been and who will be sentenced to trans-
porsation ?

The Honourable Sir Alexander Muddiman: It is impossible to fix any
date from which the Andamans will cease to be a penal settlement. The
process of transformation is in progress. The transportation of convicts
has been practically closed. The number of the convicts in the Settlement
on the 81st March, 1919, was 12,471, and the number on the 18t November,
1924, 8,207. Of this number 2,664 men and 215 women were self-sup-
porters, i.e., agriculburists, shopkeepers, village functionaries or menials
(and also convicts in private service). They are for all practical purposes
free. Of the remaining 5,518 there were (a) 1,288 ‘‘Government self-
supporters’’, i.c., men and women working in the different departments
on a cash wage and freed from many restrictions, and (b) 4,280 labouring
convicts. Men belonging to the latter class are still grouped in labour
battalions and are rationed, clothed and housed by Government. The
majority of them have fixed duties to do under the different departments.
The rest are classed as ‘‘disposable labour’ and employed on whatever task
is most urgent from. day to day.

The construction of alternative prison accommodation in Indian jails
is & matter primarily for Local Governments, but the necessity for proceed-
ing with it as quickly as possible has more than once been urged on
them.

Mr. W. 8. J. Willson: Is thcre any other penal settlement where
prisoners can be practically free?

The Honourable Sir Alexander Muddiman: Not in India, as far as T

am aware.
Exprexprrune ox THE Poricr.

224. *Mr. B. Venkatapatiraju: Will the Government be pleased to.
state the gross expenditure on the Indian Police for the two years 1922-23
and 1923-24 as compared with 12} crores in 1920-21 and 18% crores in 1921-
22 and whether this expenditure was taken into account when considering
the expenditure for defence as it was stated by the Government when the
Police Department was organised in India that it would materially diminish
the 1ilitary expenditure?

The Honourable Sir Alexander Muddiman: Tllt" gross expenditure on the
Indian Police Force in the years 1922-23.and 1928-24 amounted approxi-
mabely to 18'4 and 181 crores.: I am not aware of the statement referred
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10 by the Honourable Member as having been made by Government, but
1 feel that I am perfectly safe in replying that police expenditure was not
taken into consideration when the expenditure on defence in the years
1922 to 1924 was determined.

Ixcreasr or CoxntrisrTioN To THE INDIAN Civin SErvice Iaminy PrxsioN
ScueME,

225, *Mr. B. Venkatapatiraju: Will the Government be pleased to
stale in view of the statement of Earl Winterton that the Government
contribution to the Indian Civil Service Family Pension Scheme was
increased by 25 per cent. from January, 1920, subject to rcconsideration
after 81st December, 1828, whether any subsequent increase was made and
if so, at what rate and what was the amount of additional charge on that
account? '

The Honourable 8ir Basil Blackett: The 25 per cent. temporary increase
of pensions from the Indian Civil Service Family Pension Scheme granted
in 1920 was sanctioned by the Secretary of State subject to reconsideration
after the 81st December, 1924, not 81st December, 1928,

The question of a further increase is under consideration in connection
with the Indin Office Actunry's valuation report on the scheme as at 31st
Murch, 1923, and meanwhile the Becretary of State has sanctioned the
continuance of the 25 per cent. temporary increase for a further period of
six months, that is to sny up to 30th June, 1925. Any increase in the
benefits from the scheme, whether permanent or temporary, that may be
made a8 a result of the Actuary's valuation will be met entirely from the
balances of the Scheme and will not involve any charge on Government.

Maxuracrurk or Oprrvy 18 Inpia,

226. *Mr. B. Venkatapatiraju: Will the Government be pleased to
state the number of chests of opium manufactured in India in the opium -
year ending 31st October 1922-28 and 19828-24 as far as figures are available
ond how many chests were for export and how many for consumption in
India and the area under poppy cultivation during the said period as com-
pared with 5,800 chests for export 6,724 chests for internal consumption and

the area 116,600 acres under poppy cultivation in the year ending 8lst
October, 1924.

The Honourable Sir Baail Blackett: A statement giving the desired
information is laid on the table.

Statement showsing the area under poppy cultivaiion and the number of chests of provieion an®
Excise opium manufaotured during the opium years 1992-23 and 1923-24.

No, o¥ CHESTH MANUPAC-
Arca under poppy culti- TURED.
—_— vation (Kxcluding.
failures), Provision Excise
opiam, opiuni,
1922-23 . . . .| 2,25,220 Bighas . . 8,025 5,616
1023-24 . . .| 2130620 , . . 9,000 5,490

Norg—The standard Bigha is fths of an scre.
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LxcisvarioN ror THE REGIsTRATION AND Prorrcrion oF Trapk UNioxs.

227. *Mr. B. Venkatapatiraju: Will the Government be pleased to
state when the Government of India propose to bring in s measure
relating to the registration and protection of trade unions and whether
the Local Governments expressced their views on the proposed measure
and whether they would be circulated to the Members of the Assembly
at an eorly date?

The Honourable Sir Bhupendra Nath Mitra: The Bill has already been
introduced in this House. Government intend to circulate the replies
received from Local Governments to Members of the Assembly.

Sraristics rELATING To Corrox Prooucriox, Erc.

228. *Mr. B. Venkatapatiraju: Will the Government be pleased to
state how many bales of cotton were grown in India in the years 1922-23
and. 1923-24 a8 compared with 36 lakhs grown in 1920-21 and 44 lakhs
64 thousand grown in 1921-22 and whether there are any statistics to
show what quantity was utilised in Indis and how much was exported
out of India during these years?

Mr. J. W. Bhore: A statement giving the information desired by the
Honourable Member is placed on the table.

Statement showing the produciion, export and consumption of raw cotfon during the years
1922-23 and 1923-24.

(Figures are in bales of 1bs. 490 each.)

Produc- Exports Balance left
Years. tion (by sea and for use in
estimated. land), India,
| S
1922-28 . . . . . . .| 60,76,000 33,088,360 17,06,640
1928-24 . . e 50,756,600 37,62,036 |- 18,12044
|
Torar. Pusric TAXATION. " e

229. *Mr. B. Venkatapatiraju: Will the Government be pleased to
state the total public taxation of India for the year 1928-24 Imperial,
Provincial and local without excluding the working expenses of railways,
irrigation, postal and telegraphs and whether it would be accurate to say
that the total would amount to about 800 crores, about 190 crores Imperial,
90 crores Provincial and 20 crores local and if not, what is the correct
figure?

The Honourable Sir Bagll Blackett: From the reference to the inclusion
of working expenses of commercial undertakings owned by the State, I
gather that the Honourable Member wants the figures of aggregate gross
public revenues, which obviously is quite different from the gross public
taxation. The total gross revenues are as follows: .

Central Government (excluding provinecial contribu-
tions) 188 crores.

Provincial Governments 88

Local bodies (including Goyvernment grants) e 24
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The two former include receipts from such sources as land revenue
which is not strictly spcaking a tax, gross receipts from Btate-owned
commercial undertakings, sale proceeds of puplic property, profits of note
circulation, interest on loans, ete. As regarde tax revenue the latest
available figures of actual receipis are those for 1922-28 in the case of the
Central and Provincial Governments and for 1921-22 in the case of local
bodies. The Central, Provincial and loeal taxation amounted in these years
to 67, 31 and 13 crores respectively excluding land revenue and 67, 66 and
13 crores respectively including it.

Mr, B. Venkatapatiraju: May I ask, Sir, whether the Finance Member
is aware that the East India Company and Lord Salisbury as BSecretary
of State for India wanted this Government to treat land revenue always
as a tax?

“Mr. President: The Honourable Member should treat the Finance
Member as & Finance Member, not as a historian,

The Honourable Sir Basil Blackett: I should have liked to have given
the Honourable Member the historical information,

Mr. President: The Honourable Member is quite at liberty to do so.
The Honourable 8ir Basil Blackett: But I should have had to have
looked it up.

Rxpueriox or Uxrnovrorive Dbt

230. *Mr. B. Venkatapatiraju: Will the Government be pleased to
stute whether the (fovernment have in contemplation any scheme for the
gradual reduction of unproductive debt which amounts to more than 200
crores and if 8o, whether it would he published nt an early date, and
whether sinking funds created would afford any adequate provision for
rapid reduction of unproductive debt or whether it is the policy of the
Government to keep the unproductive debt on a high level so as to dis-
tribute the wat burdens on future generation as well?

The Honourable S8ir Basil Blackett: I would invite the Honourable
Member's attention to the Finance Department Resolution No. F..18.1L.F .,
dated the 9th December, 1924, which has appeared in Part I of the Gazette
of India of the 18th idem.

CoxtuiBurroxs 1o Pruronicats By Evnoreax MEMBERS OF THE
SERVICES.

231. *Mr. T. 0. Goswami: (a) Do Government employ their various
means of sccuring information to find out when and which European
members of the Services contribute to periodieals in and outside India and
are cngaged anonymously in literary or journalistic propaganda on behalf
of the European Association, the Indo-British Association or other Asso-
ciations?

(b) If 80, have Government ever punished any such offending official ?
If not, are Government prepared to consider specific cases brought to
their notice with prima facie evidence?

The Homourable Sir Alexander Muddiman: The relations of Govern-
ment servants with the Press are regulated by Rules 17 to 20 and 24 of
the Government Servants' Conduct Rules, which are duly enforeed. They
do not, as the Honourable Member appears to suppose, prohibit anonymous
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contributions to the Press which are not in themselves contrary to the
public interest or inconsistent in other respects with the duties of a
Government servant. "

Ixpiaxy Traves CextrE 18 Loxpox.

232, *Khan Bahadur Sarfaraz Hussain Khan: (a) Has the attention of
(Government been drawn to the paragraph published in the issue of the
Englishman of 1st December, 1924, page 7, under the heading ‘‘ Tndian
Trades Centre in London "?

(b) If so, will they please state if they are prepared to consider the
advisability of discussing with the Provincial Governments the possibilities
of such an enterprise in the interest of Indian trade and its development
us suggested?

The Honourable 8ir Charles Innes: (a) Yes.

With your permission, Sir, I will answer part (b) of question No. 282
uand question No. 242 together.

The Government have not us yet taken the proposal into consideration.

Prorecriox oF WORKMEN AGAINST FINES.

233. *Khan Bahadur Sarfaraz Hussain Khan: Will Government
plense state:

(@) if Truck Acts have been in force in England since 18817

(b) if there is any legislation in India to protect the workmen asainst
the arbitrary power of inflicting fines vested in the hands of
the employers?

(0) If not, whether Government intend introducing any such legisla-
tion?

The Honourable Sir Bhupendra Nath Mitra: The answer to part (a) of
the question is in the affirmative and to parts (b) and (c) in the negative.

Inpiax Emienarion axp Lasoun Coxprrions in MauvrITivs.

234. *Khan Bahadur Sarfaraz Hussain Ehan: (¢) Has the attention of
Government been drawn to the paragraph, published in the issue of the
Statesman of the 2nd December 1924, page 12, under the heading ‘‘ Indian
Emigration '’ ** Labour conditions in Mauritius "'?

(b) If so, will they please state if the facts stated in paragraphs 8 and 4
of the paragraph are correct? .
.Mr. J. W. Bhore: (¢) The reply is in the affirmative.

(b) Yes: the communication published in the Statesman is a copy of
the Press Communiqué issued by the Government of India.

CoxTract ron WagoNg ror THE East INnian Rarmnway.

235. *Khan Bahadur Sarfaraz Hussaln Khan: Will the Government
please state:

(a) if it is a fact that Messrs Cammell, Laird, and Co., have receiv-

ed for their wagon-building works at Nottingham a countract

to supply 775 four-wheeled all steel open goods wagons for
the East Indian Railway Company? '
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(b) if it is also a fact that the contract was obtained agoinst keen
foreign competition ?

(c) whether any Indian firmn competed?
(d) the number and names of the firms that competed?

Mr. G. Q. 8im: (a) Yes.

(b) Government have no information, but they can assure the Honour-
nble Member, that no tender for stores can be accepted by the Boards ol
Company lines without the prior approval of the Government Director.
who is im & position to ensure, and does ensure, that all contracts are
placed in the most favourable markets having regard to price, quality,
conditions of delivery, and other relevant considerations,

(c) and (d). Government have no information, but these 775 wagons
svere the balance of 1,320 required, and were ordered abroad, after orders
tiad been placed in India up to the full capacity of the wagon building
fams in this country.

SaLe or Councir Binis.

286, *Khan Bahadur Sarfaraz Hussain Khan: (¢) Has the attention of
Government been drawn to the paragraph published in the issue 2f the
Stateaman of the 5th December, 1924, page 5, under the heading ‘' Sale
of Conucil Billa"'?

(b) If so, will they please state if the facts and figures quoted therein
.are correct? *

The Honourable. Sir Basil Blackett: («) and (b). The replv to both parts
.of the question ie in the affirmative.

INDIANS 1IN SourH AFRICA.

2§7. *Khan Bahadur Sarfaraz Hussaln Khan: (¢) Has the attention of
Government been drawn to the paragraph published in the issue of the
Statesman of the 5th December, 1924, page 7, under the heading ‘‘ Indians
m South Africa ' ‘* Mr. J. H. Thomson Proposes a Conference ''?

(b) If 8o, will (Government please state if the facts stated in the para-
graph are correct?

Mr. J. W. Bhore: () The reply is in.the affirmative.

(b) Mr. Thomas made such a suggestion in a speech which he delivered
at a Civic Reception ut Pietermaritzburg. The Government of India have
no other information on the subject.

_ Mr. A. Rangaswami Iyengar: With regard to the position of Indians
In South Africa, will Government be pleased to give us an carly date for
the diseussion of the subject?

Mr. J. W. Bhore: That question does iot, I submit, arise.

. Mr. A. Rangaswami Iyengar: May I know if it is in the province of any
(zgve;nmcnt. Member to say whether a certain question does or does not
4rise

Mr. J. W. Bhore: | made a submission to the Honourable the President.
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Mr. President: What Mr. Bhore intended wae that he required notice.

8ir Purshotamdas Thakurdas: Are Government aware of the attitude

taken up by the Government of South Africa regarding the suggestion
made by Mr. Thomas?

Mr. J. W. Bhore: No, Sir.

8ir Purshotamdas Thakurdas: Do not Government think it necessary to
find out for themselves what attitude the Government of South Africa and
the Colonial Office have taken in this matter? .

Mr. J. W. Bhore: I think the Honourable Member was present on the
opening day of thie Assembly when His Excellency the Viceroy made
reference in his speech to South Africa. I think His Excellency pointed
out that the question of South Africa was under correspondence and was
being actively pursued. In these circumstances, 1 can add nothing more
and trust that the Honourable Member will not press me for any further
information in the matter.

Diwan Bahadur M. Ramachandra Rao: Will the Honourable the Home
Member kindly say if he will afford facilitigs for the discuesion of the
subject ?

The Honourable Sir Alexander Muddiman: What is the subject?

Diwan Bahadur M. Ramachandra Rao: The position of Indians in South
Africa. ' '

The Honourable Sir Alexander Muddiman: I am afraid I must have
notice of that. '

Muipicar Orricekrs oN THE East INpIan Ralnway.

238. *Mr. 0. 8. Ranga Iyer: (a) Will the Government be pleased to state
how many wholetime medical officers drawing above Rs. 500, were employ-
ed in the E. 1. Railway before its amalgamation with the O. & R. Railway?

(b) Will the Government be further pleased to state how many & the
said officers are of pure Asiatic descent?

(c) Under the amalgamation, how many medical officers drawing Rs. 500
or above, of pure Asiatic descent, are to be employed ?

The Honourable Sir Charles Innes: (¢«) The amalgamation of the East
Indian Railway with the Oudh and Rohilkhand Railway has not yet beewn
effected. There are, however, 12 wholetime medical officers on the East
Indian Railway drawing above Rs. 500,

(b) 8o far as Government are awnre two are of Asiatic descent.

(¢) No statement can be made us regards the future except that it is

proposed to retain the services of those already in East Indian Railway
employ.

ArroiNTHENT OF INDIANS AS SECRETARIES TO COMMITTERS,

230, *Mr. B. Venkatapatiraju: Will the Government be pleased to
state :

(@) whether any Indian was appointed as Secretary to any Com-
mittee appointed by the Government of India since the in-
auguration of the Reforms and, if so, to what Committee and
why an Indian was not appointed to other Committees?
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(b) whether the Government are prepared to declare the policy of
. appointing an Indian generally to any Committee that may
be appointed hereafter?

The Honourable 8ir Alexander Muddiman: (¢) and (b). An Indian was
appointed as Secretary to the following Committees :

(1) The Calcutta and Bombay Commlttues on Government Securities.

(2) The Tariff Board.

(8) The Civil Justice Committee.

(4) The Indian Law Reports Committec.

Information regarding Committees appointed in connectlon with subjects
dealt with by one Department is not complete but additions, if any, to
the above list will be communicated to the Honr)urable Member in due
course.

In the case of all Committees the most sultable person available,
whether Indian or European, is selected to act as Secretary and the
Government do not consider it necessary or desirable to depart from this
principle.

ArroinTMENT OF INDIAN CoNsurs.

240. *Mr. B. Venkatapatiraju: Will the Government be pleased to
state :

(0) whéther any Indian was appointed in any Consular service and
if not will Indian Consuls be appqinted in all countries wherein
India has important trade relations?

(b) has the attention of the Government been drawn to the fact that
want of a proper Indian Consul either in Sydney or Melbourne
is causing difficulties in furthering the trade relations: 'ﬁetween
India apd Australia and New Zealand?

Mr. Denys Bray: (¢) The Honourable Member is, I think, under a mis-
apprehension. Consuls are of course only appointed to forclgn ‘countries,
and an Indian Consul at Sydney or Melbourne would be as much &
contradiction in terms as an English Consul in Bombay or Caleutta. The
Honourable Member is presumably referring to Trade Commissioners. A
Trade Commissioner is stationed n London and he had an Indian Assictant
until he had to be retrenched. No other Trade Comunissioners have so far
been appointed and it is not, contemplated to extend the service at present.

(b) No, Sir.
Reront or THE REeronMs INQUIRY CoMMITTEE.

24]1. *Mr. B. Venkatapatiraju: Will the Government be pleased to
state whether the labours of the Reforms Inquiry Committee are finished
and whether the report is ready and whether the Assemblv will be given the
chnnce of expressing its view before the (Fovernment make up their minds
what to do in the matter?

Rerort oF THE Rpronus Inquiny ComMITTEE.

325. *Maulvi Muhammad Yakub: (a) Will the Government be pleased
to lay on the table of this House the opinions of the Provincial Governments
and Governors received by the Reforms Inquiry Comunittee?

(b) Will the Government be pleased to state if the Legislative Assembly
will have an opportunity to discuss the Report of the Reforms Inqulrv
Committee before the Government of India’s recommendations on the-said
Report are communicated to the Secretarv of State for India?
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Reroxr oF tige Reronms INQuiny ComMiTTER.

807. *Sir Hari Singh' Gour: (¢) Will the Governmens be pleased
to publish to the Members the Report of the Indian Reforms Inquiry Com-
mittee presided over by the Home Member?

(b) Do Government propose to gi:'e the Members of this House an
cpportunity to' discuss it?

-
Rerour or tue Reronrms Inquiny CostmITTEE.

431. *Diwan Bahadur M. Ramachandra Rao: Will the Government be
pleased to state when and whether the Report of the LReforms Inquiry
Committee will be published and the approximate date on which the Govern-
arent will afford facilities for the discussion of the Report in this House?

Rerorr or THE Rrrorms InqQuiny ComyiTrek.

516, *Mr, T, 0. Goswami: When will the Report of the Reforme

Inquiry Committee be published and submitted to the Assembly for
disoussion ?

The Honourable Bir Alexander Muddiman: I propose, Sir, with your
permission, to reply to questions Nos, 241, 825, 897, 481 and 516 together.
The Committee finished its labours on the 8rd December and the Report
has been received by Government. 1t is hoped to publish it within a few
woeks and before final orders are pnssed the Indian Legislature will have
an opportunity of discussing the recommendatione of the Committee.

Mr. A, Rangaswami Iyengar: May I know, Sir, whether an opportunity
will be given to this House to discuss the recommendations of the Com-
mittee in this session? -

The Honourable Sir Alexander Muddiman: 1 am not prepared to give
.any undertaking on that point.

Ixviax Trapr Centee 1¥ LoNbvon,

*242. {Mr. B. Venkatapatiraju: Will the Government be pleased to
state whether the Government of India propose to establish a properly
-quipped permanent trade centre in London and, if so, whether an Indian
would be in charge of it?

AMENDMENTS 1IN THE Puroviveial Leaisnative Councir. Rurnes.

243. *Mr. B. Venkatapatiraju: Will the (tovernment be pleased to
state .

(a) whether Provineial Councils were consulted regarding the changes

introduced after Rule 20 of the Legislative Council Rules of
every province?

t+ Vide answer to Quostion No, 232,
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(b) whether the Government considered the effect of a Recommended
Bill in the sphere of Transferred subjects and the spirit of
Reforms and the modicum of responsibility granted to the
Legislatures being negatived virtually?

(c) what was the urgency of making these amendments in the Rules?

Mr. L. Graham: (q) No. )

b) The Honourable Member's apprehensions are unfounded. New rules
20B and 20C regulate the procedure where the Governor has used the power
of recommendation conferred on him by section 72E. As that power
extends only to Bills relating to & reserved subject, it follows that the rules
also apply only to Bills relating to a reserved subject.

(c) The question of framing rules for the provincial Legislatures was
taken up in the ordinary course of business after the corresponding rules
under section 67 had been made. The Honourable Member will remember
that those rules which relate to the procedure in the Indian Legislature on
recommended and certified Bills were published in the Gazette of India on
the 18th March, 1924. ‘

Provisiox or QUARTEDS FOR INDIAN Guamps oF THE Easterx Bexcar
RamLway 1x Carcurra,

244, *Mr. Amar Nath Dutt: Are the Government aware that Indian
guards stationed in Calecutta have not yet been provided with quarters? 1f'
the answer be in the affirmative, will the Government be pleased to state
when the Calcutta Indian guards are gding to be accommodated in railway

quarters?

" Mr. @G. G. 8im: The answer to the first part of the question is in the
affirmative. The question of the provision of quarters at Sealdah for E. B.
Railway employees is a large one and presents difficulty as suitable sites
are not easy to find in the vicinity of railway premises and land is costly.
The difficulty of providing quarters is not confined to the case of Indian
guards only; there is & large number of other classes of staff whose duties
require them to live close to their work and for whom quarters have not
yet been provided. The question is under the active consideration of the
E. B. Railway authorities.

Removar, oF THE OFfFice oF THE GooDS SUPERINTENDENT -AT SEATDAN
TO A SAFE SITE,

245. *Mr. Amar Nath Dutt: Are the Government aware that the-
Goods Superintendent at Sealdah has recently shifted his office to A new
building which is so situated as to cause danger to clerks and officers under
him who have to cross the line frequently during shunting operations in
the discharge of their duties? If so, do the Government propose to
take suitable action so that the office of the Goods Superintendent be re-
moved to n safe position? .

Mr. @. @. 8im: The goods shed officc was formerly located in the goods
shed and was under the control of the Assistant Traffic Superintendent,
Senldah, whose office was in the goods shed. This post has been abolished
and the work has been placed under the District Traffic Superintendent,
Bouthern, whose office is in the General Office Bujldings to the north
of Sealdsh main station. The Supervisor's office has not been shifted.
Government are informed that there are proper roads and an overbridge
heading from the goods shed to the District Traffic Superintendent’s
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office and that no trespassing over railway lines is necessary in passing
from one to the other building for the discharge of official duties, In
these circumstances Government do not propose to take any action in the
natter. .

DiscHanrge BY THE EastirNx Benealn Rainway or EmrLoYERs rom
ALLEGED MALINGERING.

246. *Mr. Amar Nath Dutt: Are the Government aware that the
E. B. Railway authorities have discharged men from service on the plea of
malingering even when the period of sickness was duly supported by certi-
ficates of qualified railway doctors? If the unswer be in the negative,
will the Government be pleased to inquire if any such cases are pending
with the E. B. Railway authotities?

Mr. G. @G. 8im: The answer to both parts of the question is in the nega-
tive,

QuakrTERS FOR THE STATION STAFF AND RUXNING STAFF, LALMONIRHAT,
LasTErN Brnean Rainway,

247. *Mr. Amar Nath Dutt: Are the Government aware that the E. B.
Ruilway authorities have constructed quarters for accommodating clerks
of the new District Loco. Supcrintendent’s Office, Lalmaonirhat, although
the station staff and running staff of the Locomotive Department, Lal-
monirhat, have been suffering for want of quarters for a long time? -If the
answer be in the affirmative, are the®Government prepared to allocate those
quarters to such as have a prior or better claim?

Mr. G. G. 81m: Quurters were built for 12 clerks and 5 workmen of the
District I.oco. Superintendent’s office in 1028-24, :

10 units mistry and artisan type and 20 units workmen type quarters
were also provided in the same year for the stution staff and running staff
of the Loco. Department,

The re-allotment suggested by the Honourable Member is not praoti-
cable, but the whole question of providing staff quarters is, as I have eaid,
under investigation by the E. B. Railway authorities.

GraNT OF Cancurra Local. ALLowaNce To ALl Emrrovees of ™HE EAsTERN
Brxaan Rainway senviNGg IX CarLcuTra.
-

248. *Mr. Amar Nath Dutt: Are the Government aware that only the
officers and ministerial of the E. B. Railway in Calcutta are allowed
Caloutta local allowance? If so, will the Government be pleased to state
why this privilege is denied to other railway staff serving in Calcutta?

Mr. G. @. 8im: No. Officers are not allowed Calcutta Local Allow-
ance;’ Ministerial staff who arc engaged in office work in Calcutta are
granted a special lncal allowance of 10 per cent. in addition to the rate of
pay in the mofussil. Of other staff in Calcutta who are not granted the
allowance certain classes are given free quarters or house allowance.

The question of the grant of a local allowance to other classes of staff
will depend on the result of the investigation now being made into the whole
question of provision of quarters. -
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PromorioN or INpiaN Guanps oN THE EastEry DBanear Rarnway.

249. *Mr. Amar Nath Dutt: Are the Government aware that the
E. B. Railway authorities have appointed Anglo-Indian guards on the maxi-
mum pay of Class ‘A"’ ignoring the claims of Indian guards who are in
service and are eligible for promotion to Guards List? If it is a fact, do the
Government propose to take suitable action?

Mr. G. G. Bim: No such uppointments have been made to permanent
vacancies. The temporary vagancies arising in the busy season are, how-
ever, filled as far as conditions permit by temporary promotions of perma-
nent qualified staff, Indian and European, supplemented when necessary
by temporary appointments of qualified applicants,

ALLEGED BriBery AND CornrurrioNx oN THE EasterN BeNcalL Ranway,

250. *Mr. Amar Nath Dutt: Are the Government aware that complaints
of bribery and extortion have beon brought to light against certain clerks
-of & District Officer of the E. B. Railway, in charge of the establishment sec-

tion? If the answer be in the affirmative, what do (fovernment propose
to do?

Mr. @. G. Sim: The Honourable Member haus not specified any particular
.District Office, but if he refers to an alleged case which occurred at Katihar
snd- which formed the subject of question No. 1801 by Khan Bahadur
Sarfaraz Hussain Khan in the Legislative Assembly on the 11th September,
1924, his attention is directed to part (b) of the reply given.

Ixpiax Guarvs ox THE Eastery Brnean Raruway.

251. *Mr, Amar Nath Dutt: (a) Are the Government aware that Indian
guards employed in the E. B. Railway have very often to work ‘‘ under
rest’’ and 1n consequence they fall sick very frequently?

(b) Are the Government aware that during the last two years six guards
died, two became invalid and many lost tueir health in the l.almonirhat
District of the Y. B. Ralway for working ‘“‘under rest’’ and in bad
climates? If the answer he in the negative, will the Government be pleased
to inquire if any temporary hands are still working in the Lalmonirhat
District and for what period?

Mr. @G. @. 8im: (a) No. From information received from the Adminis-
tration it appears there-is no ground for the statemonts made.

(b) No. Four guards have died and one was invalided during 1923 and
1924. These were normal casualties and were not due to any special cause

such as mentioned. There are no temporary hands at present employed
in these District guards.

FMPLOYMENT OF ANGLO-INUIAN GUARDS A8 SUPKERVISING ASSISTANT STATION
Masters oF Srecial Crass StaTrons,

252. *Mr. Amar Nath Dutt: Are the Government aware .that Anglo-
I[ndian and European guards are employed to officiate as supervising assist-
ant station masters of Special Class stations superseding the claims of
“‘Indoor’’ Indian station masters of the stations who have more experience
than the guards? If the answer be in the affirmative, are the Government
prepared to put a stop to this practice as early as possible?
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Mr. @G. G. S8im: The Honourable Member does not mention which parti-
cular Railway he refors to, but speaking generally appointments of the
nature referred to are necessarily made at the discretion of the local railway
authorities in accordance with the qualifications of the staff concerned.
The Honourable Member is referred in this connection to the reply given to
Mr. Joshi to a somewhat similar question on the 17th September, 1924.

CoxsmirurioN of THE SovTR INpiax Raimway Locar Apvisory
COMMITTEE. .

253. *Mr. M. K. Acharya: Will the Government be pleated to state:

(a) the constitution of the Advisorvy Board of the South Indian Rail-
way ;

(b) whether all members thereto are elected; and if so, by what

- bodies and under what conditions;

(e) whether the Government intend to urge upon the 8. I. Railway
to elect a representative of their own as in the case of the
Advisory Board or the M. and d. M. Railway;

(d) whether there is now any member on the Advisory Board who is
supposed to represent the interests of the Third Class Passen-
goers; *

(6) whether the Government intend to urge upon the 8. I. Railway
administration the desirability of allowing the Railway Passen-
gers’ Associations to elect a representative to sit on the Advisory
Board of the Railway?

Mr. G, @. 8im: (a) and (b). For information regarding the constitution
of the South Indian Railwav Local Advisory Committee and the members.
thereof the Honourable Member is referred to the reply given in this
Assembly on the 2nd June, 1924, to Mr. N. C. Kelkar's question No. 1192.

(c) and (d). There is a member of the Committee, who was selected by
the Agent from the names submitted to him by the various local Passen-
gers’ Associations.

(e) In view of the reply given to (c¢) and (d), no action on the part of
Government appears necessary.

Tue VirLvruram Tricuinorory Rajnway.

254, *Mr. M. K. Acharya: Will the Government be pleased to state:

(a) whether the Madras Chamber of Commerce has submitted =
" memorandum to the Railway Board to the effect that the con-
gtruction of the chord line should run from Cuddalore to
Trichinopoly and not from Villupuram, as proposed by the

S. I. Kalway;

' (b) whether the Madras Chamber of Commerce made this proposal
for the reason that as a result of the chord line running from
Villupuram, the Port of Cuddalore would suffer to the advan-
tage of Pondicherry, a French port;

(c) whether the Government have received any representation from
the Government of siadras on this maiter and if so, to what

effect;
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(d) whether the Govermment have consulted muportant comnercinl
communities and public bodies in South Arcot District as to
the effect of the proposed chord line on the trade of the Vot
ot Cuddelore and if so who were the persons or trading coin-
pames and public bodies so consulted ;

(¢) what has been finally decided by the Government with regard
to this mattery?

Mr. @G G.°8im: (¢) und (b). Yes.

(¢) Yes. The Govermmuent of Madras shared the views of the Madras
Chamber of Commerce and suggested, as a remedial meagure, the construc-
tion of a branch line from Vriddhachalam to Cuddalore simultaneously with
the construction of the Villupuram Trichinopoly Chord Railway.

(d) No, but copies of resolutions passed by the Landing and Shipping
Fees Committee, Cuddalore, the Municipal Council, Cuddalore, and the
District Board, South Arcot, embodying their views on the matter, have
been received through the Madras Government.

(e) It is propused to have the Vriddhachalam Cuddalore connection built.
along with the Villupuram Trichinopoly Railway.

DousLiNg oF PHE Rartway Line sErwerNy Maipkas Bracu axp
TaMBARAM,

255. *Mr. M. K. Acharya: Will the Govornment be pleased to state:

() in what stage the proposal to double the line between Madras
Beach and Tambaram by the 8. I. Railway, now is;

o waen the construetion or e secomd line win be taken up by the
8. I. Railway;

(¢) and by what time the 8. I. Railway hope to complete the con-
struction of the second lme;

(d) whether the Government intend to urge upon the 8. I. Railway
administration to take up this work of construction imme-
diately ? _

Mr. @. @. Bim: (a) to (d). T’mpnsais and estimates are under prepa-
ration for the provision in certain stages of incroased facilities in the Madras
suburban Area including additional lines and electrification. The doubling
and trebling of the line between Mndras Beach and Madras Egmore. and
Madras Egmore and Tambaran respectively, forms Stage I of the whnle
scheme and is programmed to be completed in 4} yoars from the time the
scheme is sanctioned by the Secretarv of State, but until the cstimaies
have been prepared and considered it is not possible to state deﬁmtol
when the work on the project will be started.

CoxveERSInN INTO Broan Gavax or THR Rainway Lixe FROM
SnonaNtr ™ ErXaAKvnaw.,

256. *Mr. M. K. Acharya: Will the Govermuent he pleased to stule:

(a) whether, on account of certain mndlhulhms o be made i 1
Cochin Harbour scheme, the original scheme of Mr. Tzaat to
convert the line from Shoranur to Emnlkulam into a bhrowd
gauge 18 hikely to materialize in the near future:

(b) and if there 18'to be any deinv. wii the Government ve pleascd
+ to state, for how trmg and for what reasons
o
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Mr. G. G. Bim: () and (b). The survey for the conversion has re-
cently been sanctioned, and the Agent of the Soufh Indian Railway has.
been asked for a full report on the financial aspects- of the conversion.
The final decision will depend on the result of these investigations.

A ]
Minmdum CorrectioN oF Excess Fares BY Ticker EXAMINERS ON THE
Sovtn INpian' Rainway.

257. *Mr. M. K. Acharya: Will the Government be ple‘uaed to state:

(a) whether it is a fact that the 8. I. Railway has recently appointed.
40 Ticket Examiners and that the Company 1nsists that every
one of themn should collect not less than Rs. 300 per month
by way of excess fare and freight from passengers;

(b) whether it in a fact that Ticket Examiners at different Railway
stations on fhe South Indian Railway have been asked to
collect as excess fare a sum not less than their monthly
salary, on pain of their services being dispensed with;

() whether the Government are aware that the action of the Rail-
way Company insisting on a certain minimum collection of
excess tare causes no little annoyance to passengers by the
Ticket Examiners;

(d) do the Government propose to draw the attention of the Railway
Company to this matter?

Mr. G. G. 8im: (2) and (b). Appointments of additional Travelling
Ticket Examinors have recently been made by the South Indian Railway,
but the Agent states that it is not a fact that any such stipulations as
referred to in these questions have been made.

(r) nnd (d). Do not urise.

Repuverion or FirsT axp Srcond Crass Fares ox TEE SoutH INDIAN
Rainway,

258. *Mr. M. K. Acharya: Will the Govermnent be pleased to state :

(¢) in view of the fuct that several Hailway Companies have recently
reduced their first and second class passenger fares, why
the South Indian Railway Company has not yet effected any
reduction in their passenger {ares;

(b) are the (overnment prepared to urge on the S. I. Railway Ad-
ministration the necessity in the interests of the travelling
publie, of cffeeting such reductions in their passenger faves?

Mr. G. G. 8im: The Government understand that the possibility of
making a reduction in first and second class fares is now under the consider-
ation of the South Indiun Railway Conipany.

Mr. A. Rangaswami Iyengar: Mav I know, Sir, whether the Government
ard 'awarce that the conveniences and comforts on the second and first class
of the South Indian Railwny arc perhaps at the minimum compared to all
other railways in Indin?

-Ir. G. @. Bim: Government are aware that this line is very much con-
gested. But T have alreadv explained in reply to a previous question that
we have urged the Agent to expedite the estimates for providing further
facilities.
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Revisen EstimaTes o Ramnway REeceirts.

259. *Mr. M. K. Acharya: Will the Government be pleased to state:

() what the revised estimates of railway receipts are for the year
1924-25;

(b) what the amount of increcase or decrease in railway receipts on
each railway is;

(c) and whether, in case of there being uny surplus in receipts on
any railway, the Government propose to consider the desirabi-
lity of reducing the Yares of third cluss pussengers?

Mr. @G. @, 8im: I am afraid the Honourable Member must wait for this
information until the railway estimates are presented to the House,

Revuvcriox or Thinp Crass I'arks ox mue SovTH Ixpvraxy Ramway,

260. *Mr. M. K. Acharya: Will the Government be pleased to state:

(¢) what the rates of third class fares on the G. I. I’., B., B. and
C. 1, E. L, M. and 8. M, and 8. 1. Kailwayvs arc;

(b) whether the Government are aware of the fact that the third
class fares on the 8. I. Railway are higher than the fures for
the same class in any of the other above-mentioned railways;
and

(¢) whether the Government are prepared in view of the great
hardship eaused to the third class passengers on the S. 1.
Railway by reason of the high fares, to urge on the B. I. Rail-
way Company the necessiby of bringing down their third
class fares to the level of the other railway compnnies?

Mr. G. G. Bim: (a) snd (b). A statement is luid on the table. Jrom
this it will be seen that third class fares on the South Indian Railway are not
in all cases higher than those in force on the other railways mentioned.

(c) Government understand that the possibility of making a reduction
in fares is now under the consideration of the Company.

el

Statement ahowing preasnt thivd e'ass fares on th wudscom a'ion T rai 0y,

Roilways, ‘ Mail, ’ i Oedinary
' |
! Per mile ! Por mile
mes, ]ri!‘u,
TUp to 300 miles . h] i Up to 200 miles .
Gireat Indian Pmmlmlu {) Plus  for oxtra djs- 4} i Plua for cxtra dix- 34
tance. I tanee,
I'p to 200 miles . 4 i Up to 300 miles . o}
* Bombay, Baroda and [3 Plus for extra dis- 34 . Plus Jor extea  dis- 3
Contral India. ( tance. | tance,
5 Ip to 300 miles . ] i )
East Indian . .|7 Plus for extra dis- 4} i }An_\- dislance . HY!
tanae. i
: . ( Up to 100 niles . 2y
Madras and Southern | Any distance . . 1 J Plua for oxtra dis- 3
Mahratta, ; f iam-a
South Indian . . | Any distance . . 5 | Ay distanee . a3

o2
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Tuieo Crass Fares oN vHE SourH INDIAN aAND MaDwas AND SOUTHERN
MAHRATTA RAILWAYS FOR CERTAIN BPECIFIED YEARS,

261. *Mr. M." K. Acharya: Will the Government be pleased to state
what the fares for the third class were on the Bouth Indian and Madras
and Bouthern Mahratta Railways Quring the years

(i) 1900-1901. .
(ii) 1910-1911.
(ili) 1920-1921.
(iv) 1924-1925,

Mr. G. @. 8im: Statements giving the information asked for are placed
on the table.

| e |

MADRAS AND SOUTHERN MAHRATTA RAILWAY.

r Third Class Farea.
Pies rer Mive.
Year. (tauges. i _Distance.
By Mail | iy ordi-
Train, |vory train.
6 8" 24 24102 | Any
- 1900-1901 . . e Metre 3to2 Sto2 | .
2’8 e 2 Any
i
V| B8 a4 24 to? | Any.
1010011 .« 23| Mobee 0 2 t02 | Auy.
1st April, 1920 to 3lst ([ 5 67 3 24 Any.
July, 1920, t| Metre 3 2% Any.
1st Augnat, 1920 to .3lst¢| 6 6" 3 3 Any,
March, 1921, 1 Metre ' HY) 3 to 24 Any.
= ; 4 ’ Any.
: o g f B4 First 100 miles.
. Lo a istunce,
19841985 . . . 5 e v ::gftlunul distunce
Metre ;‘ e : 3% * | First 100 miles,
g v ‘r b Additional distance.
: [ '

g e S ——

® Since t vansforred to fouth Indian Railvay F’\'stum_
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SOUTH INDIAN RAILWAY (NILGIRI RAILWAY EXCEPTED).

Third Class Fares,

227

Year, Gaugos,
.
1st April, 1000 to 8)stg| All
October, 1900 to 1st All
November, 1800 to 31st
March, 1901,
5 8"
1910-11 { { Motre
( 2?‘ 8’!
| 5an
1820-1921 . 3 Metro
' g
5 ¢"
1924-25 ; Meotre
. g or g

Pigs rjn Mire,

Iy mail
train,

1

mail).

2y io 2
2}
24 to 2

-1

e en

2§ (Bout |

| Distance,

| By ordin-

E ury train.

!

| 2 Any.

i 2 Auy.

I

|

| 2 Any.

P Firet 50 miles,
Additional distance.

2 to 24 Any,

! 2% Any.

! R

C2 Any.

| 24 Any.

i 24

| -

H 3} Any.

I 34 Any.

| 3%

Crosing BY THE SouTH INpraNn Rainway or THE LEvVEL Crossixg GaATE
oN THE Porice CommissioNer’s Roap 1N Mapuas,

202. *Mr. M. K. Acharya: Will the Government be pleased to state :

(a) whether they are aware of the fact that vne 8. 1. Railway Com-
pany have recently closed the level-crossing gate on the Police
Commigsioner's Road in the City of Madras, after the construc-
tion of an overbridge at the said place;

(b) whether the Government are aware of the fact that as a result

of the closing of the level-crossing gate, the public at large and
specially pedestrians, rikshaw-wallas, coolies carrying heavy
loads and men who pull carts loaded with goods are put to
very great hardship and suffering, by reason of their having

now to get up a steep overbridge;

(¢) whether the (iovernment will be pleased to state what the objee-
tions of the said iailway are v neep the gate open;

(d) whether the Government are aware of the fact that the Muniei-
pal Corporation of Madras have unanimously passed a resolu-
tion protesting against the action of the Railway Company in
having closed the level-crossing gate and demanding -the re-
opening of tue anid gate;

(¢) whether in view of tue great nardship and inconvenience which
. the public in the locality are put to, the Government are pre-
pared to urge on the Railway Company the immediate neces-

sity of keeping the said level-crossing gate open, as before?
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Mr. G. G. 8im: (a) Yes.

(b) No.

(¢) Inquiries made on the subject show that it was at the instance of
the Corporation of Madras and to put un end to the inconvenience which
it was said was experienced by p@&lestrians and others of having to wait
at the crossing during train times that the overbridge was provided. The
froposal, the design and the construction of the overbridge: were approved
by the Corporation as well as by the Government of Madras.

One of the conditions concerning the construction of the overbridge
was that this was to be in substitution of and not in addition to, the level-
crossing und this was accepted by the Corporation. *

The Railway Administration objeot to the level-crossing being kept open
in addition to the overbridge on the ground’ that besides the cost involved
in maintaining both it would seriously affect the development of a fast and
frequent suburban service. °

~ (d) No.

(¢) In the circumstances stated, Government do not propose to take

any action. i

Torar, DEsr oF THE GOVERNMENT OF INDIA,

263, *8ir Purshotamdas Thakurdas: Will Government” be pleaged to
placce on the table a statement showing the total debt of the Government
of Indis ms on 31st March, 1924, or such other date as may be available,
-Loth in sterling and in rupees, specifying:

(1) The country in which it is held,

(b) The Provinces in India in which the same is held with respective
amounts, giving corresponding figures for the year 1918-14,

(¢) The different forms in which the debt is contracted?

The Honourable Sir Basil Blackett: A stutement giving the information
required so far as it is available has been laid on the table. The figures for
the 81st Marcli, 1923, have been given in lieu of those for the 81at March,
1924, as final figures for the latter date are nat yet available.

The total includes the debt incurred on behalf of Provincial Governments
and treasury bills issued to the Paper Currency Reserve.

—_—
Statement showing the debt of India oulstanding on the 31st March, 1914 and 1923,

i .

| 51st - Blst
—— March March,

i 1914, 1928,

F

) Re. ! Re.
Rupep debt in India (ride Detailed Statement I below) .| 1,45,A8,66,700  4,11,07,10,245
Flerling debt in England (ot £1=Rs. 15) (vide Detailed | 2,66,59,71,866 3,84,88,63,295
Statement IT helow),
Unpaid balance of India’s war contribution (at £1~ HNs, 16) .
Unfunded debt (ride Detailed Statement 1T1 below)
Capital value of liabilities undergoing redemption by way
of terminable Ntailway annuitios (at £1 = Ra. 15).

. . 20,56,19,220
84,00,07,811 .  62,66,45,288
1,06,80,13,395 = 91,06,87,890

‘ 5,51,28,38,351 | | 9,20,66,16,878
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Statement showing the dedt of India oulstanding on the 81st March 1914 and 1938—contd.

DETAILED STATEMENT 1.
Roueee Depr IN INDIA.
Loane bearing interest,

Penmnmt Debt—

6 cent. Bonds, 1932 | . . . . .
= " » 1981 ., . . . .

B ] » 1880 . .

6 » 1987 | . .

a » » 18926 . . .

By ,  War Bonds, 1028

8 o, 103 . .

4 ™ 1928 .,

War Loan, 1929-47 .

Loan for Indore Slate Railw: ay .

Loan from Mabaraja Scindhis for State leway
Railway Loan from Nawab of Rampur .
Gwalior l.oan of 1887 . . . .
Terminable Loan of 1015-16 . .
Conversion Loan of 1916-17 . - .
Loans . . . . .

» Loan . . . .

LWk bbbt
fu

Total Permanent Debt

l"lnating Debt -
Treasury Biils iuned to -~

(i) Publm .
(ii) Paper Currency Reserve .

Total Debl in India bearing inlerest

Loans not bearing interssl,

B\ per cemt, Expired Loauns . . . .
Other Expired me . .

Total Debt in India

Loan, 104586 . . . . . .

b

3lst 81t
March, March,
1914. 1923,
Rs. 1s,
- 16,49,00,000+
. 11,80,75,800
. 29,28,26,200
ree 27,88,19,300
s £7,89,75,900
26,48,32,900
. 4,71,00,200
- 1,67,67,925
18,49,04,200
e 22,07,96,676
1,00,00,000 1,00,00,000
1,50,00,000 1,50,00,000
47,00,000 47,00,000
1,22,00,0N0 14,00,000
. 2,80,18,700
e 1410,01,200
1,78,08,99,400 | 1,19,23,18,257
8,23,18,000 6,43,66,260
1,46,62,17,400 | 3,79,16,78,107
1914 1923
Re, Rs.
. 21,58,90,01.0
. 49,85,00,000
71,23,9),000
1,45,62,17,400 | 4,10,59,68,107
07,28,850
16,38,590 13,288
16,8,390 67,42,188
1,45,88,66,79. | 4,11,07,10,245
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SMat s nt showing the debt of India outstanding on the 81at March, 1914 and 1928—ocontd.

DETAILED STATEMENT 11,
STERLING DENT 1IN EXernisp,
Loans bearing infercat,

Permanent Debt—

India 7 per cent, Stock. . . .

» 5.‘ 3

44

Bl
3

Iudin Bunds . S
E. 1. Ry. Debenture '-u;uk 4| per :eut

" T . . .

» e . . .
] "

" [T

'h B Ih‘ » ” "

&L RV » » 4' ” * .
G.LP R e
Indian M:&land Ry. Debmtum 3y per cent. . .

Total Debt bearing interest
Total Debt not bearing intereel
Total Debt in England
Rupee equivalent at £1 = Res. 16

DETAILED STATEMENT 1IL
Uxruxnpep DeBr,
Special Loans.

Endowments by the late King of Oudh . .
Other special loans for charitable institutions, ete, .

*

Treamry Notes . . . . .

Service Funds,

Ehm.eu at cred:t of —
; 1 Uncovenanted Fervice Famil
t Bombay Uncovenanted Bervice Family
8) Bengal and Madras Bervice Famil
‘(4) Military Assistant Surgeonl Fu
(6) Indian Military Widows’ and Orphane’ Fund .

Pentlm F'lmd

Post Office Cash Certificates . . . .

Pension Fund .
Pension Fund .

B1st Slst
March, I March,
1914, | 1923,
I
Rs. i [{T8
£ s
4,004,474
| 21,192,206
| 20,000,000
91,211,186 | 88,974,508
60,212,484 | 71,301,624
11,808,387 11,639,986
2,800,000
1,486,080 | 1,446,660
248,606 | 348,606
425,000 426,000
3701450 | 2,701,480
407,500 |
177,048,178 1 222,023,540
16,684 |
177,004,767 i 922,023,649
3,66,69,71,356 ; 5,04,98,53,255
w1s. | 192,
Ra. Rs.
1,46,12,200 | 1,44,79,734
22,31,958 82,3[},895
1,68,44,248 1 37,08 m
4,47,919 4,47,019
|
1,46,17,796 ©  1,16,48,810
"80,89,878 | 34,65,800
8,77,082 | 9,634,220
3,566,842 8,59,817
11,17,748
1,89,40,297 1,76,42,390
vee 8,12,88,786
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Statement showing the deb! of India outstanding on the 31st March 1914 and 1933 —contd,

T 1t
: March, March,
! 1014, 1920,
Sarings Banks Dapoaits. ‘
i s, s,
Bank Accounts—Buln-ces due Lo the - 7 i
(1) Post Office Savirgs Bank Deposils . 218,740,426 29,20,04,55
(2) State Raoilway Provident Tustitutions .7 L0200, 5,786 5,16,.6,206
(Y Cowpunies Ruitways’ Provident Funds . 16,42,27,118
t4 Civil Kngineers|, Provident Fund | 15,85,004 9,407,603
(6) Forest Officers’ Provident Fund . 5,76,45 67,768
(8) Police Officors’ Provideat Fund . . i 5,28,785 " 780,408
{7) General Provident Foud 2.80,00578 ~  R21L,4),577
81 Indian Civil Service Provident Fund 46,70,009
(Rupee Branch . L, © 49,40,229
Sterling Branch al £1 = l!s 15 Rs. 7,290,780
(4 (ometerv Endowment Fuwul . . . nE7,008 © 404,908
{10) Other Misrellaneous Provident l-‘tm(ln . 2,134,042 17,18,011
(11, Other Ofcers’ Provident Funds . . . 1,08,2:. 2 1, 07,807
— — - = =
Total Bank Accounts . ' 29,41,36,808 B2 su-u 864
_ |
Specinl Accounts - Balances on account of - i
(1) Postal Insurasice and Li'e Annnity Fand . 1,06,44,0494 2,00,07,562
(21 Other Special Accounts . | 68467 : 2,458,120
. i
! e
Total Special Accounts ! 1,12,28, 451 I 2,02,62,882
Total Savings Banks Deposits . :I 30,58 ﬂﬁ,- 49 | 55,96,02,748
GraNp Torar . ‘| 4,007 811 62,56,45,268

Drprs or ProviNciaL GGOVPRNMENTS.

264, *Bir Purshotgmdas Thakurdas: Will Government be pleased to put
on the table a statement showing :

(a) The debt of the various Provincial Governments as on 8lst March,
1924, and

(b) Give corresponding figures for debts incurred by Provineial Gov-
ernments, if any, on 81st March, 10247

The Honourable Sir Basil Blackett: A statement showing the requisite
fgures is laid on the table. I ought to mention that on the 81st March,
1914, the Provinces had no debt as such of their own, but an approximate
osloulation has been made for the purposes of this statement, of the
amounts which may be considered as then owing by the Provincial Govern-
ments to the Government of India on account of the Provincial Loan
acoount and Irrigation Capital expenditure.
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Statement.
. [In crores of rupees,]
Debt on | Debt on
Province. 81st March, ‘ 81st March,
1024, | 1914.
Madras . . . . . . . . 116 , 112
Bombay . . . . . . . . 426 ! 102
Bengal . . . . . . . . 21 | 36
United Provinces . . . . . . 147 t 162
Punjab . . . . . . . . + 2001 i 2004
Burma . . . . . . . . e - | 26
Bihar and Orissa . . . . . . . 6'8 | 66
Central Provinces . . . . . 52 | 21
Assam . . - . . . 1 i 1
Total .| 1131 |‘ 720

ExmBarco ox thHE Eirorr oF WHEAT.

«

265. *Raja Raghunandan Prasad 8ingh: (a) Has there been a steady
risc in the price of wheat since the removal of the embargo on the export,
thereof ?

(b) If so, do the Government proposc to re-impose the embargo wholly
or partially? .

Mr. J. W. Bhore: (2) No. The removal of the embargo on the export
of wheat in September, 1922, was followed by a steady fall in its price
during 1923. The price hag risen by about one rupee per maund during
the past six months, but it is still about the same as it was in September,
1922

(h) No.

Ixavkquare Rernesentatioy or Restoexrs or Binaw axp Onissa ox
tnE Crertcat, Srarr oF Tur Locomomive Drraprsext or THE Easr
Ixviax Ratnway ar Jamarrur.

266. *Raja Raghunandan Prasad Singh: (a) In the overhauling of the
Tocomotive Department of the East Indian Railwgy, Jamalpur (Bihar
and Orissa); do the Government propose to see “that the grievance
{alt by the indigenous population of the province in regard jo their utterly
inadequate representation on the clerical staff is removed?

(b) Do the Government know that notwithstanding the fact that there
iy no dearth of educated Biharees or Oriyas, the number of appointments
lheld by them on the clerical staff of the Locomotive Department of the
East Indian Railway at Jamalpur is far less than the number held by
ron-Biharees and non-Oriyas? Will the Governmcent be pleased to lay
on the table a comparative table showing the strength of the non-Biharee
and Biharee elements on the said staff? .

Mr. G. @. 8im: Government have no information in regard to. the
:alleged grievance referred to. The Agent has been informed of the policy
of (tovernment as-declared in connection with the Resolution of the Assem-
bl ‘1 March 1928 in respect to class and communsl representation in the
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services. Appointments to the clerical service are made at the discretion
of the Agent and Government have n# reason to suppose that Oriyas and
Biharees are not afforded equal opportunities with other communities in
entering railway service.

ATPPLIcATION BY AN INDIAN Rapio Terearara Comraxy ror a LIcENSE
T0 ERECT A BEaM SrtaTION.

267. *Ehan Bahadur Sarfaraz Hussain Khan: (¢) Has the attention
i Government becn drawn to the paragraph published in the issue of the:
Englishman of the 8th December, 1924, page 8, under the heading ‘' An
Indian Radio Company’'s Application ''?

(b) If so, are the ‘statements made therein correct?

(c) If correct, will they please lay a copy of the application on the-
table for the information of the members ?

The Honourable Sir Bhupendra Nath Mitra: (¢) Yes.

(b) The statement that an Indian Radio Telegraph Company have
applied to the Government of India for a license to erect a Beam statlon
is correct.

(¢) The matter is still under aiscussion, and 1 am not in a position at
the moment to lay a copy of the application on the table.

NumBen or Tirape Uxioxs IN THE BomBay PRESIDENCY.

208. *Ehan Bahadur Sarfaraz Hussaln Khan: Will Government ploase

state : .

(a) if it ‘is & fant thut there are at present 21 Trade Unions i
the Bombay Presidency; namely, 8 in Bombay City, 7 in
Ahmedabad, aund 6 in the rest of the Presidency?

(b) if the figures quoted in (a) aré incorrcet, will Government pleaae
state the correct figures? _,?hﬁ

The Honourable Sir Bhupendra Nath Mitra: The figures given by the
Honourable Member appear to be quoted from the Bombay Labour.
Grazette The Government of Tndin know of no reason for quentlomng
their ac t,aa(,y
Hranrn or Basu Sarvexpra Cranona MiTna «zresten vxpEr BeNcan

Reauratiox IIT or 1818.

260. *Mr. Kumar Sankar Ray: Will the Government be pleased to
state whether the health of Babu Saiyendra (‘handra Mitra arrested on the
25th October, 1924, under Bengal Regulation TIT of 1818, has been examin-
ed since his arrest and whether he is suffering from diabetes? If so, what
arrangements have been made about his diet, treatment and residence in
a healthy locality and with what results?

The Honourable Sir Alexander Muddiman: The health of this détenu
has received constant attention since his arrest. He is suffering  from
diabetes and is receiving regular treatment for that ailment. His weight
has increased from 137 Ibs. on ndmission to 144 1bs. on the 21st December
last, and according to the latest report his general health and condition
are good.
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Re-orENING OF THE ExrErimiNtTAL Brancn Posr Orrick ar SHILyURL
¥ g Treemeau Disrreer.

270. *Mr. Kumar Sankar Ray: Will the Government be pleased to
state : )

(a) whether an experimental branch post oflice which had been opened
at Shilmuri.in the distriet of Tipperah has been subsequently
closed ?

(b) if so, when was it opened and when and why was it closed?

(¢) Has any subsequent representation been mude to Government
nbout its re-opening?

(¢) what is the substance of such representatioh?
(¢) what hus been the result of such representation?

8ir Geoftrey Olarke: (a) Yes.

(b) Opened 1st April, 1924; closed 1st October, 1924, as the office did not
show sufficient new revenue with reference to its cost to justify its
-continuance. ' :

" (¢) Yes.

(d) The substance of the representations was that all the villages origin-
aily proposed were not placed under the office. '

(¢) On inquiry it was found that postal articles for villages transferred
from the jurisdiction of another office to the new office were still being
cddressed by the public to the former office by which they were delivered.
The Postmaster-General accord.ngly decided to re-open the office during the
next official year for another trial, !

Tue IMrErial, BaNk or INDIA AGREEMENT Wit THE GOVERNOR
Gexkrarr 1N Couxcin,

g‘%‘?‘; 271. *Mr. A, Rangaswami Iyengar: Will the Government be pleased
to lay on’the table of the House u copy of the agreement entered into
between the Imperial Bank of, India and the Governor General in Counecil

m accordance with the provisions of section 10 of the Imperia‘Bank of
India Act?

The Honourable Sir Basil .'plukott: The Honourable Member is refer-
red to pages 4678 to 4677 of licgislative Assembly Debates, 1928, Volume
IIT, No. 76, in which the Agreement is printed.

INSTRU.TIONS ISSUED TO THE IMPERIAT, BANK or INDIA RELATING TO
THE FiNaXciaL Poricy or GOVERNMENT, xTC. '

272, *Mr. A, Rangaswami Iyengar: Will the Government be pleased
to stata whether any instructions, general or special, have been issued to
the Imperial Bank of India in respect of any matter affecting ‘‘the financial
policy of the Government or the safety of the Government balances'’ and
if 80, whether they will lay the substance of the same on the table of the
House for the information of the members?

The Honourable Sir Basgil Blackett: No such instructions have been
‘issued by the Government.



ELEGTION OF THE PUBLIC ACCOUNTS COMMITTEE.
‘The Honourable Sir Basil Blackett (Finance Member): T beg to move:

“ That this Assembly do proceed to elect eight members to be members of the
Committec on Public Accounts.” '

I should explain that this Committee will deal with the accounts of the

12 Noos financial year 1928-24 when ready. There will be one or
B ) two further meetings of the existing Public Accounts Com-
mittee to complete the examination of the accounts for the year 1922-28.
The work of the new Committec will probably begin in March.

'The motion was adopted. '

—
ELECTION OF THE STANDING FINANCE COMMITTEE.
The Honourable Sir Basil Blackett (Finance Member): I beg to move:

“ That this Assembly do proceed to the election for the financial year 192526, in
such method aus may be approved by the Honourable the President, of a Btanding
Finance Committee of the Assembly not exceeding fourteen in number to which shall
be added one Member of the Awssembly to be nominated by the Governor (General.
The Member so nominated shall be Chairman of the Committee . .

The motion was adopted.

Mr, Pregident: With refercnce to the two decisions just come to by the
Assembly, I may informn the House that for the purpose of the election of
these two Committees, namely, the PPublic Accounts Committee and the
Standing Finance Committee, the ‘Assembly office will be open to receive
nominations up to 12 Noon on Friday the 80th January. The elections
will take place in this Chamber on Monday, the 2nd February. The elec-
tion of Members to both the Comunittees will be conducted in accordance
with the principle of proportional representation by means of the single
transferable vote.

RESOLUTION RE GRANT OF A BOUNTY TO STEEL
MANUFACTURING COMPANIES,

The Honourable Sir Charles Innes (Commerce Member): Sir, I beg to
move:
* That this Assembly recommends to the Governor (eneral in Council thaet a hounty

should he paid on steel manufactured in India between the 1st QOctober, 1824, and the
30th Beptember, 1925, subject to the following conditions : '

(1) The bounty should be paid ouly to firms or companies manufacturing, mainly
from pig-iron made in India from Indian ores, steel ingots suitable for
rolling or forging into any of the kinds of steel articles specified in Part
VII of Scheduls II to the Indian Tariff Act, 1804,

(2) The bounty should be paid on steel ingols manufactured by such firms ore
companics, and the hounty should he paid at the rate of Rs. 20 a ton on
70 per cent. of the total weight of the ingots manufactured in ench month.

{3) The total amouni of the bounty payable.uuder this Resolution in the 12 '
months ending 30tk Beptember, 1925, should not exceed Re. 50 lakhs.*

T do not think that the House will expeet me to inflict any very long
speech upon them in support of this Resolution. I would remind the
House that we are not reapening to-day the whole question whether or
not the steel industry in India should be protected. That hattle was fought
in June last and the decision of the House was embodied in the Steol

(235 )
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Industry Protéction Aot, 1924. I have no doubt that #he House wishes
to stand by the policy to which it committed itself when it passed that
Act. But to-day that policy stands in danger of breaking down. We
-could have met the situation which had arisen by taking action under
seotion 2 of the Bteel Industry Protection Act, but for reasons which 1
shall proceed to explain to the House, we prefer to prooceed in the manner
suggested in this Resolution, and that is why I am again troubling the
House in connection with the Steel industry. =

The first point to which 1 have to address myself is whether our policy
does stand in danger of breaking down. Here again 1 do not think that
1 need say very much. 1.have no doubt that Members of this House
have read the recent report of the Tariff Board regarding the increase of
the steel duties and I have no doubt that the House has almost made up
its mind on this question ulready. The House will remember that what
we set out to do when we passed the Steel Industry Protection Act was
to bridge the gap between the fair selling price of steel in India, that is
the price at which steel can be manufactured in India with reasonable
profit, and the price at which .steel can be imported. Now the former
figure js a figure which can be determined with some approximation to
accuracy and the Tariff Board devoted a very large part of their first
report to discussing what o fair selling price for steel in India was. The
House will remember that they arrived at the conelusion that that price
was round about Re. 180 per ton, Rs. 180 for bars and Rs. 175 a ton for
structural shapes. But the other question, the question at what price
steel can be imported is of course a much more difficult question. The
Turiff Board forecasted that price at about Rs. 140 a ton, but it wus slways
recognised that that figure must be an uncertain quantity and it was always
# matter of doubt, apart altogether from the question of exchange, how
far foreign steel could come down in price in order 1o counteract the effect
of the new duties which we imposed in June last. As the House knows,
the world stecl industry at the present moment is in u very abnormal con-
dition owing to the effect of the war, and the Tariff Board warned us in
their first report that wide and sudden fluctuations in the price of imported
steel were not improhable, and they warned us nlso that there was a
danger that the Indian inarket might be invaded by a flood of cheap con-
tinental stecl. Tt wns on the recommendation of the Tariff Board there-
fore, and with the full assent of this House, that the Government took the
very wide powers contained in section 2 of the Steel Industrv Protection
Act. Those powers, ns the House knows, give us complete discretion to
impose additional duties if and when we are satisfied that stcel is coming
into India at such a price as is likelv to render ineffective the protection
which the Steel Act was intended to convev. That provision was put in
the Act in order to meet a contingeney which, it is my case, has arisen to-
dav. T do not think there can be any doubt in the mind of any one present
here to-day that the contingencv has arisen. Tn tho first place there has
heen a rise in cxchange. All the Tariff Board’s caleulations in their firat
repart: were based upon n 1s. 4d. rapee. Exchange now stands at—T think
that the exuet figure is 1a. 5:2 d. At any rate for the last two or
three months it has been round sbout 1s. 84. Now that risc in exchange
is  pf  course  a  factor which affects the price: at which
all steel,  whether British  steel  or  continental steel can be im-
ported into India.  But apart from that common factor there has besn 2
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drop in what I may call the ¢. i. f. prices of a very large part of the steel
imported into India. That fall in price has not occurred so much in res-
pect of British steel. The Tariff Board sav that the price of British bars
and plates is more or less now on the same level as it was in December,
1928, when they formulated their original conclusions. Structural shapes
have gone down about 10 sh. a ton, but, generally speaking, it may be said
that the price of British steel is much the same as it was when the Tariff
Board's report was first written. The reason for that phenomenon is of
course obvious. We nll know that British steel is suffering from the com-
petition of continental steel just as much as Indian steel is.  They
have brought their prices alreandv down to bedrock, and T do net suppose
they could have gone anv lower if they wanted to do so. But the case has
been very different with regard to continental steel. Continental steel has
now approached very ncarly its pre-war level. The Tariff Board tell us
that prices have gone below the level of December, 1923, by the following
amounts :

bars 85 sh. a ton;
structural shapes 80 sh. a ton, and
plates 24 sh. a ton, n

Now that drop in the prices of continental steel has affected very greatly
the caleulations on which the Tarifi Board made their original proposals.
1 have said just now that the Tariff Board forecasted un import price of
140 sh. a ton for steel. But that price wus a weighted price. They had
to tuke into account in fixing that price the price at which British steel
¢ould come into dndia and the price at which continental steel could comne
into India; and in weighting the price they tbok more into consideration
the British steel than they did continental steel. Thut was becausd Tata
steel, which is largely British engineering standard specification steel, was
considered by the Tariff Board to come more into competition with British
steel thun with the cheap continentel steel. But such a wide gap hus now
grown up between the price of continental steel and the price of British
steel that 1 am afraid there is no doubt that to some extent continental
stecl is displacing common British steel in Indin. That means that the
Tata Tron and Steel (o.’s steel is more and nore coming into competition
not with the high-priced British steel but with the low-priced continental
steel, and that, us T have said, is a fuctor which very greatly affects the
cnleulations on which the Turiff Board based their original proposals. And
there is vet another factor. As invariably happens when a Government is
talking about introducing protective dutier on any particular article, all
importers in India at onee set to work to order steel from their supplicrs in
Furope in the hope that thev can get that steel in before the new duties
come inlo ceffcet.  The result of that is, ns the Tariff ‘Board have found,
that there are very large nccumulations of stocks of steel in Tndia and those
necumulations of stocks are tending to  depress prices. Indeed. even
if we increased our duties, as the Tariff Board proposed, those accumula-
tions would prevent a rise of prices, at any rate to the full extent of the
incrense of duties proposed until they had been cleared off. Well, as the
result of all these factors the Tariff Board have defipitely found that the
contingenoy which section 2 of the Stecl Act was intended to provide for
has arisen. They have found that steel is now coming into Tndin at such
o price as is likely to render ineffective the policy of the Steel Act. The
Government of India accept that finding and T am quite sure that the House
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will acoept it also. But before I go on 1 should just like to make one paren-
thetical remark. These phenomena that I have been describing. are not in
any way peouliar to India. They are not so much due to a definite a!it'.ack
oun the part of continental manufacturers on the Indian market. It is no
doubt true—in fact I saw it stated in one of the technical papers—that
" when we passed the Steel Act the continental manufacturers, especially
the manufacturers in Belgium, realized that they would have to fight for
their market. But the cause goes deeper than that. There are other
countries which ave suffering in exactly the saume way from the cheap con-
tinental stecl. For a parallel you nged go no further than the United
Kingdom herself, and I should like to read an extract from an article T
read quite recently in one of the Homé papers:
““ The most significant feature of the record of the year 1824 has heen the inport

* into the United Kingdom of iron and steel of a scale never hefore witnessed in the
history of the trade. C ed with 1823 the increase is already one n}illion tons for

the first 11 montha of 1024,

The reul fact of the matter, as I have had oceasion to point out to this
House on more than one occasion, is that the war had a very great effect
upon the ®uropean steel industry. It increased the productive capacity
of the steel firms in Europe by, it is estimated, some 50 per cent., and at
the same time the effect of the war was to diminish the markets of that
steel industry, and the result is that you have very powerful steel firms on
the continent engaged in a life or death struggle for existence in & contracted
market, and that naturally leads to cutting of prices. Now, Sir, I hope
that I have established my first point, namely, that our policy is in danger

) breaking down. ) .

The next-question is the remedy that we have to apply. Now the
House knows that the Tariff Board recommended that action should be
token under section 2 of the Stecl Industry Protection Act: that is to say
that our prdtective dutics should be increased. We could have done that
without uny reference to this House under the power conferred upon us
by the Legislature. TBut, as soon as we saw the report, it was patent to
us that the remedy lay not in action in that dircetion but in the manner
proposed in this Resolution, numely, i the grant of bounties, 1% wust be
remembered that the Tariff Board were limited by the terms of their
refercnce.  They were asked by their terms of reference to report to the
Government of India whether n case existed for nction under section 2
of the Steel Act and. if so, what action they would recommend. They had
not disaretion to make alternative proposals to us, but as soon as we ‘in-
formed ‘them that we thought that a bounty was the proper way to meet
the situation the Tariff Board told us that they entirely agreed. - I do not
think that the House will have any doubt upon that ‘point also. In the
first place, had we accepted the proposals of the Tariff Board in their recent
report,, it would have meant that we shonld have to impose very henvy
cutics indeced.  We should have to increase the duty on an arbicle in sueh
coouon use as steel bars from Re, 40 to Rs. 75 o 'tr_m, on steel structurnl
seetions from Rs. 80 a ton to Rs. 65 a ton, on plates from Re. 80 tn Rs. 55
n ton, and o on. It would have meant that these new duties, had we
imposed them, would have been in many cases four or five times as great
as the duties which were in force only in April lust. Tt would have meunnt
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that we should impose duties which would have represented 50 to 70 per
oent. of the value of the articles on which the dutiee were imposed; and a8
I have said, many of these articles are articles which are in very common
use in India. That was our first objection to the Tariff Board's proposal.
Our second objection was that we should have imposed, had we accepted
these proposals, a burden on the consumer out of all proportion to the
bonefit which we were going to confer upon the industry. The House will
remember that on page 158 (I think it is) of the Tariff Board's first report
they gave an estimate of the output of the Iron and Steel Company during
the current year. Now if you exclude from those figures the figures relat-
ing to rails on which a bounty is already given, you will find that on the
assumption that prices would have risen to an exact equivalent of the in-
erease in the duties, you will.then find that, had we accepted the Tarift
Board's proposals, the maximum benefit we could have conferred upon the
industry would have been 50 lakhs of rupees. Now the Tariff Board gave
us another statement in this report showing us the total estimated con-
sumption in India of each kind of steel article. Proceeding on the same
assumption, namely, that had we increased the duties as proposed by the
Tariff Board and had prices risen to the full extent of the increase, the
burden on the consumer, calculated in the same way as the Tariff Bqard
oalculated the burden in their first report, would have amounted to about
Rs. 2 crores. That was our second objection to this proposal. It would
have meant laying a burden on the consumer of something like 2 crores
of rupees in a year in order to confer upon the industry a benefit of a some-
thing like 50 lakhs of rupees. Our third objection is that the Tariff Board's
proposal would not have been as beneficial or as favaurable to the industry
#s this proposal which we are making now. I have already referred to
the accumulated stocks of iron and steel in the country, and I have alrcady
mentioned that until those accumulations of stock had been cleared off,
prices would not have risen to the full extent of the increase of duty. That
means to say that the steel industry would not have got the full benefit
which the Tariff Board had in mind at any rate for some months. The con-
clusion we arrived at therefore was that our proposal, while it is cheaper to
the country, while it places a less burden upon the consumer, is much more -
beneficial to the industry. T am aware that some people might say to me
that I objected to a bounty in June last. That is perfectly true. I did
object to & bounty in June last. But I objected for very good reasons
which no longer exist. I objected to a bounty in June last because I could
rot see where the money to pay that bounty was to come from. It is in
that very material particular that the situation has now changed. The
surplus revenue, as T have just told the House in answer to a question, from
these protective duties imposed in June last up to the end of December
1924, smounted to 71 lakhs of rupees. That is to sav we have got 71 lakhs
of rupees more from these protective duties than we should have got had we
levied the duties at their old level. From those 71 lakhs of rupees of
course we have certain commitments to meet. We have the bounties on
wagons, we have the bounties on rails. We estimate that by about the
81st March those commitments will amount to something like Rs. 87 lakhs

Put the House will see that there is a balance, and it is from that balance
that we propose to pay the bounty proposed in this Resolution. -

NOW, Bir‘ let me come to the actual terms of m RWOIuﬁOII.
point iz that we propose that the bounty 6houldy be paid betwi;];z ﬁ'tll'-.s:
1st October, 1924 and the 30th September, 1925. I should like to give some
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explanation of these two dates. The Tata Iron and Bteel Company made a0
spplication to, us in August last that the contingenoy which section 2 of
the Steel Industry Protection Act had intended to provide had already
arisen, that is to say they applied for the imposition of oft-setting duties
under that section. But the figures with which they supported this applica-
tion were the figures for June, 1924, that is, of prices af the veory month in
which the Steel Act was passed. We thought that the Aot must be_ given
turther time to declare its effect, and therefore we returned the spplication
to them. We asked them to send it in with later figures and to substan-
tiate it in fuller detail. They sent in a revised application on the 20th
September, 1924 and in the beginning of October 1924, we referrud it to the
Tarif Board for report. The Tariff Board found that the application was
justified : and that being 8o, we think that it is only fair that this bounty
should take effect from the 1st October, 1924. As regards the other date,
80th September 1925, we have selected that date for the following reason.
In the first place, the House must remember that we have taken this action
under an emergency c'ause of the Act. Section 2 of the Steel Act is a scction
deliberately put in to meet an emergency These off-setting duties are
duties which we can take off any time we think it necessary whenever
prices begin to rise again. For that reason we do not think that we should
be justified in asking this Housc to commit itself too far shead. We might
be committing ourselves to a heavy payment to the industry which ex-
perience might show to be unnecessary. Prices might rise. Their working
cost might come down. Again, if our policy proves to be effective, we may
not get the compensating surplus revenue from which we are to pay these
bounties. That is the reason why we ought not to commit ourselves too far
ahead. On the other hand, in the ordinary course this House will meet
again in September. In July and August we shall have an opportunity of
re-examining the whole position, and if we think it necessary, we should
be in a position ta come before the House again. The first condition is
intended to confine the bounty to mixed classes of steel which the Steel Act
of 1924 was intended to protect. As regards the second condition, it will
* be noticed that we desire to pay this bounty upon production rather than
sales. We have satisfied ourselves that we can pay the bounty quite
easily upon production. The Resolution is so drafted that practieally the
bounty will be confined to the only company manufacturing steel in India.
It is nqt, as my Honourabls Colleague said a day or two ago, the Tata Com-
pany, but it is the Tata Iron and Steel Company. They are the only firm
in India which are making steel om,any large scale in India now. Ever
since that firm has been manufacturing steel at Jamshedpur it has supplied
our Metallurgical Inspector at Jamshedpur with a statement of ingots pro-
duced from each cast of each furnace. We have had those statements on
record from the very beginning and there will be no difficulty in our working
% eystem of bounties on production, Moreover, a system of bounties on
production will, we think, be more favourable to the industry than a system
of bounties on sales. Had we a system of bounties on sales, the industry
would have had to wait until it sold its products before drawing bounties and
it might have been tempted to agree to forced sales in order to get the boun-
ties. The advantage of a bounty on production ie that automatically as it
froduces steel the industry will get the bounty. The next point to notice
is that we are paying bounty on 70 per cent. of the total weight of the ingots.
The reason for that is that our records show that the ratio of the weight of
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suleable steel to the total weight of the ingots is 70 per cent., that 1s to say, -
about 80 per cent. of every ingot goes back into the furnaces as scrap and
comes out again. We do not want to go on paying on that portion of the
ingot which is continually going back into the furnaces and that is why we
propose that it should be paid on 70 per cent. of the total ingot weight.
The final figure that I have got to explain is the proposal that the bounties
should be at the rate of Re. 20 a ton. I have just explained that we cal-
culate by the method employed by the Tariff Board in its first report that
it we had imposed an off-setting duty and if prices had gone up to the
full extent of the increased duty than on the estimated production of
1924-25, the maximum the industry could have got would be Rs. 50 lakhs.
The total weight of finished steel produced by the industry according to
that estimate during the current year is likely to be 250,000 tons. There-
fore, Rs. 20 a ton is calculated to give thém that Rs. 50 lakhs. We do not
wish by giving a bounty to do anything less for thie industry than we should
have done had we accepted the Tariff Board's proposal. Indeed, as I
think, 1 have shown to the House, we are doing for the industry even more
than the Tariff Board proposed. I am quite free to udmit that our pro-
posals are generous. I am quite free to admit, as T have just said, that
they are even more generous than the Tariff Board recommended. We
think, Sir, that this is a time for generosity. It is & matter of common
knowledge—the fact has been stated quite freely in the public press—that
the industry at the present moment is passing through a particularly diffi-
cult stage of its existence. In fact, it has been stated in the public press
that the Directors have thought it necessary to appeal to their shareholders
to agree to u reconstruction of the Company. Now, it is entirely for the
shareholders, who are the proprietors of the concern, to decide whether or
not they will accept those proposals. At the same time, I think that
cveryone in this House would agree that some reconstruction is necessary;
that is certainly the opinion of the Government. I think, Sir, that the
Government can claim that they have dealt with this industry with gene-
rogity. I think, 8ir, that, if this House will accept my Resolution, they
will also be able to claim that they have dealt with this industry with
generosity. It is an industry of real national importance, and I hope that
if we pass this Resolution, the shareholders, that it so say, the proprietors
of the concern, will also take the view that even nt u sacrifice measurcs
should be taken by reconstruction which would place an important national
industry in a position in which it will have a fair chance of winning its way

through to assured prosperity.

Sir, I move my Resolﬂfl(.

Mr. N. M. Joshi (Nominated: Labour Interests): Sir, the Honourable
the Commerce Member has admitted that the system of protection which
he had adopted and which the House had approved some months back has
broken down. Bir, there were some Members in this Assemblv who at
the time when this question was discussed had predicted that this system
would break down. Perhaps the Honourable the Commerce Member did
not himself see that his system would break down; but a- warning was
given to him that the system which he had adopted was wrong and was
sure to break down. The House in adopting the system of protection which
it did at that time wanted to protect the national industry. But, Sir,
in adopting the method the House did not take care even to make that
industry s national industry. They" did not take carc that the industry

p32
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would be owned by the nation; nor did they take care to see that even
the management of that industry would be Indian. To-day, Sir,

Mr. President: I am afraid the Honourable Member is trying to embark
on the discussion of a subject whioh is not in order, and for the information

of the House, before allowing him to proceed, I may say a word or two
about amendments.

Mr. Joshi proposes to nationalise the steel industry by way of an
amendment. That clearly is out of order. He also proposes to bring in
the question of labour conditions and the Indianisation of the superior
staff. Those are out of order as they are not within the scope of the
original Resolution. The original Resolution proposes a bounty to the
steel industry as at present comstituted, and any further measures for
nationalising, Indianisation or treating in any other way the steel industry
would have to be done under some other Resolution. I am a little in
doubt about the amendment standing in Mr. Sarfaraz Hussain Khan's
name; as far as I can see from the way in which it is drafted, it is within
the scope of the Resolution. The amendment of Mr. Das, No. 4, is in
order. Mr. Joshi's No. 5 again raises Indianisation by a side issue which
is clearly out of order. Mr. Barfaraz Hussain's No. 6 refers also to
Indianisation by way of condition, which is also out of order. Mr. Das’
No. 7 also refers to Indianisation, which is out of order. The amendment
of Dr. Lohokare, No. 8, is in respect to its first clause in order so far as
I am able to understand it, and in respect of the second clause is out of order
because it proposes Indianisation of the oapital and not of the staff.
Mr. Joshi may proceed.

Mr. N. M. Joshi: May I be allowed to say one word in favour of my
amendment. The position is that the original Resolution is intended to
meet a situation which has arisen on account of the break down of
the proposals made by the Government of India by their previous Act,
and the proposal of Sir Charles Innes itself is not in accordance with the
Act. The Act. provided that, if a certain situation arose, it should be
met by increasing the duties. The Homourable Sir Charles Innes him-
self now proposes bounties which is a different proposal altogether. If
it is open to Sir Charles Innes to make a proposal which is not consistent
with the Act, it should be open to me also to make a proposal which may
be different from those contained in the Act.

Mr, President: The Honourable Member is very ingenious; but I think
his ingenuity defeats itself. I am not concerned here whether the pro-
posal made by the Commerce Member is within the four corners of the
original Steel Industry Protection Act or not. My only concern is whether
Mr. Joshi is within the four corners of 8ir Charles Innes’ Resolution, and
Mr. Joshi is clearly outside it.

Mr. N. M. Joghi: My difficulty is this. The principle of the Resolution
is to give protection to the industry.

Mr. President: That is precisely what it is not. The proposal in the
Resolution is to give bounties on certain productions of the steel industry
within a certain date. It has nothing whatever to do with the manage-
ment of the industry or with the ownership of the industry. It is the
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industry as at present constituted which is to receive a bounty at the rate
of 70 per cent. of the total weight produced within a certain peried.

Mr. N. M. Joshi: I had thought, Sir, that the object with which the
bounty was to be given was s part of the Resolution. But, as you now
rule, I do not wish to discuss whether my amendment is in order or out
of order. No doubt your decision is rather disheartening to me and it is
somewhat difficult for me to proceed with my speech. (A Voice: ** Do
not make a speech.’’) I shall, however, try to place my point' of view
before you and before the Assembly if it becomes possible for me to do so.

1 do not wish, Sir, to go into the details of the question of Indianisation.
The object of these bounties is to protect the industry. If the object had
not been to protect the industry, I am quite sure this House would not
be se generous as to give a sum of 50 lakhs of rupees to a private company.
The object being to protect the industry, it is the duty of this House to
see if all those elements that form the industry are protected or not.
The bounty will protect the interests of those who have invested their
capital in the industry. But, Sir, the investors of the capital are not
the only elements in that industry. If capital is necessary for an industry,
labour is equally necessary for that industry. In giving the bounty to
this industry, therefore, it is the duty of this Assembly to see whether
labour is protected or not. For the information of the Members.........

Mr. President: Order, order. The Honourable Member is proceeding
to discuss the protection of the labour in the Jamshedpur industry which’
is beyond the scope of the Resolution. @~ What we are discussing here
is the granting of bounties to the industry as a whole to meet a certain
;it;'at»ion which has arisen owing to the operation of persons entirely outside
ndia. )

Mr. N. M. Joshi: I appeal to you, Bir, to take my view into consider-
stion. The object of the Resolution is to protect the industry and I think
you will admit, Sir, that the protection of industry does not only mean
the protection of the shareholders’ money. It also means the protection
of the labour engaged in that industry. If that is not the object of giving the
bounty, I want to know from any one in this House why 50 lakhs of rupees
belonging to the public treasury should be handed over to a private com-
pany. The object clearly is that not only the money of the shareholders
ghould be protected, but the lives of those people who are engaged in that
industry should also be protected. 8ir, not only the shareholders.......

Mr. President: The Honoursble Member is now even more ingenious
in the use of the word protection. I must warn him if he proceeds much
more on that line I shall have to rule him definitely out of order and call

upon some one alse.

Mr. N. M. Joshi: I do not know, Sir, how I should proceed, but my
object is that this bounty, which is to be given by this Assembly, should
gerve its object. The situation which has been described by Sir Charles
Innes is that the prices of steel have not risen to the extent to which he
expected they would rise by means of the protective duties, and perhaps
they have gone down. The result of the prices not having risen, and
perhaps of having gone down, is that 1,700 employés of the Tata Steel and
Tron Company at Jamshedpur have been dismissed. And, on the other
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hand, more than 60 new European employés have been engaged. Under
these circumstances I want this House to consider whether it is right for
them to give this bounty to the Tata Iron and Steel Company without
making sure whether the labour engaged in that industrﬁ is protected or
not. If 1,700 pecople are dismissed up to this time, by the time the next
Resolution comes, 5,000 more people may be dismissed; and if all the
Indian labour engaged in that industry, or a large part of the Indian labour
engaged in that industry, is to be sent away, I should like to know from
any Member of this Assembly what is the object of giving this bounty to-
this Company. Why are they giving this bounty if not to protect the
interests of those people who have invested their money as well as to protect
the interests of those people who have invested their very life in this.
industry? 8ir, T therefore think that this Assembly should not consent to
the giving of this bounty without making sure that Indians engaged in that
industry get fair conditions of life and work. Surely 50 lakhs of Indian
money is not to be spent to find employment for a large number of Europeans
in that industry? Surely 50 lakhs of Tndian money from the public
tressury is not to be spent without taking measures to see that a large
number of Indian employés of long standing are not sent away on to the
streets without any means of livelihood? Moreover, Sir, I would like
this Houte to consider whether they have taken all the precautions for
safeguarding the interests of public finance if they pass this Resolution as
it is. If an industry requires help, and T admit that industries do require
help on many occasions, let that help be given out of public revéfiues; but,
Sir, when the induetry makes profits, will it not be the duty of that industry
to return the money to the public treasury? To give a gift to an industry
without expecting that industry to return that amount is in my opinion a
very mistaken policy. 1f vou begin to give gifts, there will be a demand
for further. gifts because there is no danger in asking for any gifts when
they are obtuined without any’ conditions. T want this House, Sir, to
consider this proposal very carefully before they adopt it. The right way
in my judgment, even if Government and this House are bent upon giving
this bounty, is to lay down the condition that, whenever the industry
becomes prosperous, the money they receive from the public treasury should
be returned. Sir, this condition ig not a discovery or invention made by
me. In many countries subsidies and bounties are given to industries which
are new or which are losing, but the Government and the Tegislature take
care to put down the condition that, when that particular industry
becomes prosperous, that industry will return the money which it has
obtained from the public treasury. It is a very fair proposal; and this
proposal is not only found in the tariff legislation of other countries, but it
has also found a place in legislation passed in India. 1n Madras there is an
Act known as the Aid to Industries Act. According to that Act help in the
form of cubsidies or in other.forms can be given out of the public treasurv
to industries, but that Act makes it clear that, when the industry begins to
make profit beyond a certain rate fixed by the Government, that industry
must share its profits by returning the money to the public treasury. Now,
Sir, this is a proposal which is absrolutely roasonable and iz sbsolutelv
necessary to safeguard the interests of public finance. Unfortunately, the
Honourable the Commerce Member does not think it necessary to safe-
guard the interests of Indian finance. The Madras Bill was passed by &
Minirter responsible to the Legislature. It was necessary for him to take
care of the intereats of public finance. But, Sir, it would be uncharitable
for me to suggest that the Comamerce Member has not laid down that
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condition here because he is an irresponsible Minister of the Crown (The
Honourable Sjr Charles Innes: ‘‘You have suggested it!’’). Bir, when the
public treasury gives a large amount of help amounting to a crore of
rupees to a private company, I think it is also the duty of the Govern-
ment and the Legislature to usk for some control over that industry.
This is also not a new principle. When any Government give help to a
private industry to any very large extent, that Government ought to take
measures to see that the money which they give to that company is pro-
perly utilised, and the only way of seeing that the money is properly utilised
18 $0 ask for a share in the control of that induetry. Here again I am not
introducing a new principle. This principle is accepted in many countries.
Not only that but I know there is a company in Bombay which had to
take w loan from some foreign country, They got that large loan only on the
condition that those people who gave the loan would have a director on
il;eirl?oard of directors. Not only that but the Honourable the Commerce
ember.

Mr. President: 1 must warn the Honourable Member that bhe has
reached his time limit.

Mr. N. M. Joshi: The Hcnourable the Commerce Member is presiding
ever the Department of Railways and he knows that the Government of
‘ India has given help to railwny gompanies out of public funds only on the
eondition that the Government of India shall have a director on- the
board of directors of these companies, and not only that, that director shall
have one voice out of ten but shall have a power of veto in the board of
directors. I want to know, Sir, why the Government of India have not put
down that condition here. If more than a crore of rupees out of the
public treasury is to be given to a private company, it ie absolutely neces-
sary in the interests of public finance that the Government of Indis should
insist that they should have an adequate voice in the management of that
eompany. They should also take care to see that when that eompany
makes a profit, the money should be returned to the public treasury. Sir,
there is a great advantage in this proposal. India is anxious to develop her
industries; the stecl industry is not the only industry that we want to
develop. There are several other industries that may ask for help. Tf we
begin to give large gifts to private industries. oo

Mr. Pregident: I eannot allow the Hononrable Member to develop that
kine. He does not appreciate the fact that we are here discussing the
question of a bounty to a particular industry for a particular time arising
out of a particular emergency. The question of principle does not arise,
and the question of the association of Government in the management of
any industry whatsoever, whether the steel industry or any other, cannot
arise under thie Resolution.

Mr. N. M. Joshi: T do not wish to take up the time of the House any
longer. 1 wanted to put before the House only one point, that this is not
the only industry that wante help; there will be severanl other industries that
will ask for our help; and, if we now lay down a condition that when
the industry begins to make a profit the monev should be returned, it
will be easy for us to help other industries. But if we do not ask for the
money to be returned at any time, even when the industrv i= makine verv
Jarge profits, it will he very difficult for us to help manyv industries which
we want to develop.
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Sir, ‘before I close, I find it very difficult to eay what is my attitude
towards this Resolution. I should have expressed my attitude much
better towards this Resolution if T had been allowed to move my amend-
ments. 1 accept the principle of protceting industries, but, Sir, I canno$
accept this Resolution because it is not in the intereets of the industry itself
a8 & whole, neither is it in the interests of public_finance.

Khan Bahadur Sarfaraz Hussain Khan (Patna and Chota Nagpur cum

‘Orissa: Muhammadan): Sir, in rising to move my amendment which runs
a8 follows:

‘“ That after clause (1) the following new clause be inserted and clauses (2) ‘and (3)
be re-numbered (3) and (4) :

* (2) The proposed bounty for the year ending 30th September 1825 to be paid
only to such firms or companies which began their actual work of manufac-

tg%ng steel in India in the way specified in clause (1), before the year
19227,

I rise more to support the Resolution moved by the Honourable Sir Charles
Innes than to oppose it. My amendment seeks to lay down a certain con-
dition, that is, that firms which were in existence before the year 1922,
should be paid the bounty, but not firms which came into existence after
that period. My reasons are very simple. The bounty for the present
year should not be given to those companies which came into existence
after the question of adopting protective tariffs for India was taken up by
the public, that is, which came into being after 1922; they are not in my
opinion entitled to the bounty in preference to those which were in existence
before the Bill was passed into an Act. Some companies have sprung
up in the years 1923 and 1924, but many of them did not begin their
aotual work of manufacture of steel till 1924. If a bounty is to be given
to such companies as well, then in my opinion injustice will be done to
the old companies; the old companies have suffered losses all along owing
to the unfair competition from outside. That is one reason. Further, such
companies helped the country by their products when steel products could
not be imported from outside the country during the war. That is another
reason. These companies served the Empire during the war with muni-
tions. The new companies which came into existence later have suffered
no such loss, nor have they served the countrv and the Empire. So I
think the companies which served both the Empire and the country have
a preferential claim to the bounty; and if the bounty is divided between
the different companies, then I think injustice will be done to the
companies which were in existence before the Bill was passed into an
1 s Act. Bo for these reasons I move my amendment which is not
& negation of the Resolution moved by the Honourable
8ir Charles Innes, but only lays down certain conditions, that is to say,
that justice should be done to companies which served the Empire by-
supplying munitions during the war. Surely, in all fairness they should
have a :preferential claim over the new concerns which have been started
for steel manufacture as a result of the policy of protection which Gov-
emment intended to give. For this reason I appeal to Members to
support me when I say that the proposed bounty should be paid only to such
firms or companies which began their actusl work of manufacturing steél
in India before the year 1922. S8ir, I move my amendment.

The motion was negatived.
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Mr. B. Dag (Orissa Division: Non-Muhammadan): Bir, the amend-
ment that stands in my name reads thus:

,_ ' That in clause (3) for the words and figures ‘ Rs. 50 lakhs ' the words and figures
*Rs. 100 lakhs' be substituted.’”

8ir, my amendment is as simple as the amendment which the Honourable
the Finance Member moved in his Currency Bill the other day to alter
the figure from 86 to 100 crores. The Honourable the Commerce Member
in his concluding remarks séid that the steel industry is passing through
s kind of distress and that it should be given a fair chance. Buf in pro-
posing the bounty of 50 lakhs he has not given the industry a fair chance,
but he hag only given what I may call a famine dole, a famine ration, to this
industry which is almost dying out. It may be that in proposing the
50 lakhs the Honourable Sir Charles Innes was reminiscent of his
youthful days when he was District Magistrate presiding over a distriet
when it was suffering from famine and floods and was doling out
small sums to the thousands of people who were dying of
starvation. That was perhaps the idea of Government of serving the
people who suffered from famine and floods. But that idea cannot be
applied to the steel industry. This is a business concern and we musé
tackle it from businessmen’s point of view. Wa are going to see that
the key industry of India stands on its own legs., Well, will 50 lakhs do
for the purpose? The Honourable Sir Charles Innes said that Government
‘had time to review the position of the steel industry, so also had the
country as well as the Members of this House. But the Members of this
House are convinced that the steel industry cannot stand on its own legs
unless it is adequately protected. It may be that some of my honourable
colleagues from the different provinces are looking forward to a remission
of the provincial contribution from the surplus funds; it may be that my
Honourable friend the Finance Member is looking forward to getting hold
of a part of the surplus to meet the demand of the Lee Commission or
the extra expenditure incurred in connection with the military manceuvres
recently held at Delhi by His Excellency the Commander-in-Chief. The
Honourable Member for Commerce intends to give protection, but the
bounty of 50 lakhs which he proposes is I say not enough. . . .

Mr. President: The Honourable Member is not right in arguing about
the adequacy of the bounty. The question in relation to the 50 lakhs is
the narrow question as to whether the estimate of 50 lakhs is a reasonable
estimate of the actual production of the steel industry on the basis of
Rs. 20 a ton. The Honourable Member is moving his amendment in the

wrong place.

Mr. B. Das: I shall explain why I propose 1 erore. In the May Session
this House assured.the steel industry a protection of over a crore of rupees.
Exchange and dumping did not allow this benefit to the steel industry. . . .

Mr. President: The Honourable Member is roving generallv over the
question a8 to whether the Government are generous enough. That
question does not arise on the question of Rs. 50 lakhs at all.

Mr. B. Das: 8ir, the Tariff Board on page 8 of their report remark:
“ It is not open to us, therefore. in this inquiry to discuss suggestions for the grant

of bounties, or schemes by which all Government Departments and Railways should be
required to use Indinn steel.’*
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They also make similar remarks on page 19 where they say:

‘* Railways, Government Departments and imrmut public bodies like the Pert
Frusts may also continue to use British steel, or Indian steel at approximately Britﬁ
prices, for some time to come.’

My contention is that the Government and the House are committed
to protect this key industrv of India. This key industry must thrive.
How can it thrive when only a little bounty is given to it? Government
have taken no steps to confine their purchases to Indian steel and
iron

. Mr, President: Order, order. 1 once more want to tell the Honourabbe
Member that he is moving an amendmoent to increase the sum of Rs. 50
lakhs to Rs. 100 lakhs. After he has moved that amendment he has.
restricted the debate to the question whether the estimate made by the
Government, that Rs. 50 lukhs will be required in one yvear to pay at the
rate of Rs. 20 per ton to the steel industry is correct or not. The sole ques-
tion in iesue, once his amendment is moved, is whether that estimate is
right or not. The Honourable gentleman is now talking sbout generosities.
It haa nothing to do with generosities; it is merelv mathemnatical accuracies.

Mr. B. Das: By the imposition of the duty under the Indian Tariff Act
the Government will by the end of the yvear make a profit of about 2 crores.
My contention is that the surplus profit which will accrue to the Govern-
ment must go to stabilise this industry and not for being paid into the
exchequer of the Finance Member. I contend that there will be at least
s surplus profit of more than a crore. The industry is not in a position
to thrive without protection, and I suggest that u crore should go to this
industry. 1 hope the Honourable Member for Commerce will support me-
and not only the Honourable Member for Commerce but also my friend
the Honourable 8ir Bhupendra Nath Mitra, the new Member for Tndustries.
His Department exists to see that industries are adequately developed, and.
il nobody else in this House supports me, T expect the support of at least
the Honourable 8ir Bhupendra Nath Mitra in this matter.

The Honourable Sir Basil Blackett (Finance Member): Sir, I regret te
have to break it to my Honourable friend who has just spoken (Mr. B. Das)
that T have the word of my Honourable friend S8ir Bhupendra Nath Mitra
that he is unable to support him. The Honourable Member's purpose in
moving this amendment seems to have been to get a little mare. I could
not gather that he had any other argument than that he would like some-
thing more for the industry that is to'be protected. He was not successful
in getting his amendment down in a form that was likely to give his friends
any more because, ns was pointed out bv the Honourable the President,
if he was anxious that 100 lakhs should flow in the direction desired, it
would have “heen necessarvy for him to move an amendment in
clause 2 of the Reeolution also raising the figure from Rs. 20 a ton
to something higher. It is possible that, if the production of steel
goes ahead very fast in the period named, the figure of Rs. 20 a ton will
produce the whole 50 lakhs and run up against the maximum limit. I hope
# will be so because, if it does, it will mean that the companv is doing
better and is therefore less in need of the additional assistance which is pro-
posed for it. But why the Honourable Member should think it necessary
%o ask for more than 50 lakhs T find it a little difficult to understand. The
Tariff Board themselves asked for less and, at was pointed out by the
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Honourable Sir Charles Innes, the proposals which we are making in this
Resolution will give the company on the whole better terms than they would
have got from the operation of the Tariff Board's proposals. The Honour-
able Member sought to justify his demand for something more by accusing
me of getting off with the swag. The Honourable Sir Charles Innes has
already stated that the extra amounts received by the Government as a
result of the imposition of the protective duty on steel after the Act passed
last June up to the 81st of December 1924 is a gross total of 71 lakhs.
Out of that figure we have to provide 87 lakhs for the payment of bounties
as arranged under the original Act. T believe there is also some small
additional allowance to be made (I have not verified the figures) in respect
of duty on Government stores. We have therefore in hand at the present
moment a balance of something like 30 lakhs out of which to pay those 50
lakhs. Now that is up to the 81st March 1925. There will be additional
bounties payable next year, and it is extremely unlikely in my opinion
that the very large receipts that we were getting in the early months under
the Steel Protection Act will continue. They were due first of all to the
large imports that people endeavoured to make in order to avoid the opera-
tion of the Act at all, and secondly to the large imports that have been going
on in the expectation of additional duties. It is xtremely unlikely in my
opinion that by the time the 30th September arrives I shall find that any of
the swag has rested in my pocket on behalf of the tax-paver of India.
Therefore, the proposal which the Honourable Member is making is un-
doubtedly a proposal that I should find out of the prospective surplus of
my budget which has alreadv been so sadly depleted by the Commander-
in-Chief's vigorous exercises in the neighbourhood of New Delhi (I am
told that he spent at least two lakhs on those operations. 1 have muyself
a secret suspicion that I am going to save money owing to those operations
because a little less will have to be spent on guarding surplus munitions.)
However that mayv be, I do not feel that T can relv on that prospect for the
purpose of finding the extra 50 lakhs which mv Honourable friend desires.
T thercfore on behalf of Government oppose the motion.

Mr. President: The question is that the following amendment be made:

¢ That in clause (3) for the words and figures ‘ Rs. 50 lakhs ' the words and figures
‘ Rs. 100 lakhs ’ be substituted.”

The motion was negatived.

l{]r. President: The question is that the following Resolution be adopted,
namely :

* That this Assembly recommends to the Governor General in Council that a bounty
should he paid on steel manufactured in India between the 1st October, 1924, and the
30th September, 1925, subject to the following conditions :

(1) The bounty should be paid only to firms or companies manufacturing, mainly
from pig-iron made in India from Indian ores, steel ingots suitable for
rolling or forging into any of the kinds of steel articles specified in Parl VII
of Schedule II to the Indian Tariff Act, 1894.

(2) The bounty should be paid on steel ingots manufactured by such firms or com-
panies, and the bounty should be Eaid at the rate of Rs. 20 a ton on
70 per cent. of the total weight of the ingots manufactured in each month.

(3) The total amount of the bounty lgguble under this Resolution in the 12
months endirg 30th September, , should not exceed Rs. 50 lakhs.”

The motion was adopted.



‘DEMAND FOR GRANT TO DEFRAY THE BOUNTY TO THE-STEEL
INDUSTRY.

The Honourable Bir Oharles Innes (Commerce Member): I move, Bir: -+»

‘*“ That & sum not exceeding Rs. 25 lakhs be granted to the Governor General in
‘Council to defray the charge which will come in course of psyment during the year
ending the 31st March, 1925, on account of the bounty which it has been recommended
in the Resolution just passed that the Governor General in Council should pay on steel

;nglzrau,f'tcturad in Indis between the 1st of October, 1024, and the 30th of Beptember,

Mr, Chaman Lall (West Punjab: Non-Muhammadsan): I move, Bir, to
oppose this particular Resolution. I am afraid I was taken a little un-
awares when you put the first Resolution to the vote because I wanted,
before you put that Resolution to the vote, to ask you to give me a ruling
on & point of order. That particular ruling has been raised in this House
before but it was in your absence, when you were at home. The ruling
that I want you to give is on this question. Are the shareholders of Tata's,
who happen to be quite numerous in this House, entitled to vote on this
question of giving a bounty of 50 lakhs to Tata's, and whether it is not a
question of public policy that this bounty should be voted by the share-
holders? I want you to give us a ruling, Sir, whether they ought or ought
not to vote. Personally, I believe they ought not to vote. Merely as a
-question of public policy, it is not right that they should vote. They have
-every right to have a say in the matter. They have every right to suggest
reasons why this bounty should be given. But I do not think it is decent
that they should come here in a matter of public policy and vote upon a
question of this nature. First of all, Sir, I therefore submit this question
to you and ask you to give me your ruling.

Khan Bahadur Sarfarazx Hussain Ehan (Patna and Chota Nagpur gum
Origsa: Muhammadan): How does the name of Tata’s come in here?
(Leughter.) In the Resolution it is . , . .

Mr. President: Order, order. I think the Honourable Member is asking
me to play the ostrich. The Honourable Member (Mr. Chaman Lall) has
put to me a question as to how far the shareholders in steel companies that
will benefit by this Resolution, whatever the name of the steel company
may be, should or should not vote on this Resolution. That question has
been settled by the established practice of the House of Commons which
1 think we may reasonably follow here. It has been raised in the history of
the House of Commons on many occasions and is now well settled in prac-
tice. The practice is that where the individual Member of the House of
Commons is actually an active partner in a business not a limited liability
company, it is a misdemeanour on his part to vote; and there have been
cases in recent Parliamentary history where a measure has had to be
passed to indemnify a partner in a business in England from the penalties
otherwise leviable upon him for having given his vote in the House of
Commons on any subject, not merely on a question in which he was person-
ally interested. The question has been seftled, however, in this form that
where the shareholders of any company which receive subsidies or other
benefitse from His Majesty's Government are Members of the House of
Commons, they are perfectly entitled to register their votes either on that or
on any other question, the only question being whether it is & matter of
propriety for them to do so, and that that is entirely a matter for the
personal judgment of the Member concerned. My Honourable friend will
probably see that it will not be difficult to apply-here this rule. There may

( 260 )
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not be many Members here for instance connected with the Peninsular and
Oriental Shipping Company, but there is no doubt there aro Members here
who are members of various firms which are connected with contracts
directly or indirectly given by the Government of India or Local Govern-
Wents, and therefore the rule laid down in the House of Commons is, I
think, a satisfactory rule. It is only where a Member is directly and
personally concerned in contracting with Government for certain services
that he is not entitled to take part in the debate. I am not aware whether
this point was raised before—if it was raised before during the proceedings
of the Steel Industry Protection Act—I should have asked for further notice
of this question in order to consult the ruling given by my predecessor. I
have stated the Parliamentary practice of the House of Commons, and I
think we may reasonably follow that practice and leave it to individual
Members, as a matter of propriety, to decide whether their judgment is likely
to be influenced or deflected from the straight line of public policy by any
personal peocuniary benefit they may derive.

Mr, Ohaman Lall: I thank you very much, Sir, for the ruling that you
have given and for having clarified the issue. There was a ruling given
in the May-June Session, but as nobody happened to remark on the subject,
1 take it that your ruling on this subject is the law on the point.

Mr. President: I cannot allow the Honourable Member to use the word
" law "". Law is one thing, a ruling from the Chair is a very different thing.

Mr. Chaman Lall: As far as Honourable Membems here are concerned,
I think a ruling from the Chair is a law.

Bir, I rise to oppose the grant of any bounties to any steel company in
India, and my reasons are very simplo. I will confine myself to the one
partioular company, the Tata Iron and Steel Company, which is the only
company which is likely to benefit in regard to this bounty that you are
going to give them. It is true, if you examine the facts furnished during
the last few years from 1918 to 1924, that the Tata Iron and Steel Company
made a profit of nearly 8 crores, 4 crores of which they distributed to their
shareholders and 4 crores of which they put away in their reserve fund, on
a total paid-up capital, I believe, of 8 crores. Subsequently, when they were
in difficulties, after having paid out the handsome dividend of 4 erores to
their shareholders, they discovered that they had to go and borrow monecy
and they borrowed money in a foreign market by issuing debentures to the
extent of 4 crores, so that, unlike any sensible company in the world, they
went about distributing lavishly their dividends to their shareholders without
looking forward to or taking account of the time when a depression would
come and there would be need of money. When the depression came—as
it was inevitablo that that depression would come with the falling exchanges
on the one side and the end of the war on the other, they asked for pro-
tection of the steel industry

------

My, Prestdent: I am afraid the Honourable Member is a little too late
for that kind of argument. This Resolution is in the form of a supple-
mentary estimate in connection with the Budget of the present year, and
tor the amount required up to the 81st of March in the present financial
year, and therefore the only matters in order under it are arguments de-
signed {o show that the estimate made by the Commerce Member of the

-



@22 LEGISLATIVE ASSEMBLY. [28T Jan. |925.

[Mr, President.]

amaqunt required is not adequate. I do not think that on a supplementary
estimate of this kind, where the House has just decided an important
principle, the Honoursble Member can bring up the matter or argue it
again, .
Mr, Chaman Lall: | submit to your ruling on this point, Sir. I know
it is very inconvenient that 1 am a little too late. I just wanted to put my
sentiments before the House. Honourable Members of this House are quite
well aware that in the May-June Session I did say a good deal in opposi-
tion fo the imposition of protective duties, but now as far us this particular
matter is concerned,—the demand for the grant of a sum not exceeding
Rs. 25 lakhs to the Governor General in Council to defray the charge which
will come in course of payment during ths year ending the 81st March
1925,—1I think, Sir, I may be able, with your permission, to say one or two
words more as to why this particular amount should not be sanctioned for
this particular purpose of the granting of a bounty. My reasons [ have
already placed before the House. I have not exhausted my reasons and
I do not intend to do so. I am merely mentioning in passing in ¢onnec-
tion with your ruling on the point that Tatas do not deserve any
bounty whatsoever. They have got the worst reputation imaginable
m India to-day. Mulshipetta and Jamshedpur are evidence of the
fact that this Company's name has become a byword instead of its
Leing a household word. They have treated their shareholders in a fashion
which is absolutely—I will not say abominable—but which is absolutely
undeserved. They have broken every promise and they have broken every
understanding that we arrived at with them. They have not paid the least
attention whatsoever to the demands of their workers at Jamshedpur or at
Mulshipetta. I think it would be not in the public interests to support this
company under these circumstances.

Mr. President: I do not know if the Honourable Member was present
herc when I had & conversation with Mr. Joshi. If Mr. Joshi was out of
order on the main Resolution, the Honourable Member is ten times out of

order now,

Mr. Ohaman Lall: I will therefore simply suggest that under these cir-
curgstances. for reasons which are very obvious, this grant should not be
made.

Mr. President: The question is:

“That & sum nol exoeeding Bs. 25 lakhs be granted to the Governor General in
Ceuncil to delrazht.ha "h&,ff“ which will come in course of payment during the year
ending the 31st March, 1925, on socount of the bounty which it has been recommendsd
in the Resolution just passed that the Governor General in Council should y on steel
i“ﬁ".i-““’“d in India between the 1st of October, 1824, and the 30th o}MBept.ember.

The mobion was adopted.
B ——

NOMINATION OF MEMBERS TO THE SELECT COMMITTEE ON
THE COURT-FEES (AMENDMENT) BILL.

The Honourable Sir Alexander Muddiman (Home Member): Sir, may
I make one slight change in the motion which stands in my name? I wish
4o substitute also for Mr. Fleming Mr. Naidu. )



NOMINATION OF MEMBERS TO THE SELECT COMMITTEE ON THE 258
COURT-FERS (AMENDMENT) BILL.

I beg to move:

“ That in place of Sir Henry Moncriéff Smith, Mr. H. E. Holme and My. E. G.
Pleming the following members be appointed to the Select Committee on the Bill further
te amend the Court-fees Act, 1870, the Succession Certificate Act, 1889, and the Code
of Civil Procedure, 1808, for certain purposes and for the like purposes to repeal certain
<mactments amending the Court-fees Act, 1870, namely : -

Mr. L. Graham,
Mr, E. H. Ashworth, and
Mr. M. C. Naidu.”

The motion wae adopted.

-

THE INDIAN MERCHANT SHIPPING (AMENDMENT) BILL,

The Honourable 8ir Oharles Innes: Sir, I beg to move:

‘“ That the Bill to amend the Indian Merchant Bhipping Act, 1923, for a certain
purpose, be taken into cohsideration.’” «

I explained the purpose of this little Bill when I introduced it a few days
8go. The Bill conmsists of one clause only. It gives us power to impose
fees for inspection when wireless installations have been found out of order.
In this matter we are following the practice of the Board of Trade at Home,
1 move my motion.

The motion was adopted.
The Honourable Bir Oharles Innes: Sir, I move that the Bill be passed.
The motion was adopted.

The Assembly then adjourned till Eleven of the Clock on Tuesday, the
27th January, 1925.
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